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INTRODUCTION 

I, the Chairman, Committee 'on the Welfare Of Sehedu1ed Castes 
and Scheduled Tribes, having been authorised:by the Committee to 
submit the Report on their behalf, present this T.birty-flrst Report 
on the Ministry of Home A1!airs-Socio-economic conditions of 
Scheduled Castes and Scheduled Tribes in the Union Territory of 
Pondicherry. 

2. The Committee took the evidence of the repre~ntatives of the 
Ministry of Home Affairs and of the Pondicherry Administration on 
the 10th and 11th November, 1982. The Committee wish to express 
their thanks to officers of th~ Ministry of Home Mairs and Of the 
Pondicherry Administration for placing before the Committee 
material and information the Committee wanted in connection with 
examination of the subject. 

3. The Report was considered aod adopted by the Committee on 
10th March, '1983. 

4. A summary of conclusions/reco\nmendations contained in the 
Report is appended (Appendix-TIl.) 

NEW DELHI; 

March 18, 1983 
Phalguna 27, 1904 (S) 

A C. DAS, 
Committee em the Welfare of 

Scheduled Castes And Scheduled Tribe'S. 
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CHAPTER I 

INTRODUCTORY 

A. Population Statistics 

The toLal population of the Union Territory ot Pcmdicherry 
according to 1981 census is 6,1M,471. The number ot Scheduled Castes 
amongst them and their percentage to the total populatfon are:-

Scheduled Castes population 86,636 

Percentage to the total population 1'.99~ 

1.2 The break-up of the Scheduled Caste population occupaUcDl-
wise is as follows:- .• j 

Occupation Popul4tfon 

(i) Cultivators 
{ii) Agricultural labourers 
(iii) Household Industry 
(iv) Other workers 
(v) Margimll workers 

(vi) Non-workers 

Total: 

1.7.f1 
27 • .,4 -7,741 3_ 
55,218 

98,638 

l.a The Union Territory of Pondieherry had tour regions, 
namely, Pondicherry. KaraikaI, Mahe and Yanam. The Schedulec1 
CUte population in these districts is as under:-

(i) Pondicherry 
(ii) Karaikal 
(iii) Mahe 
(iv) Yanam 

Total: 

74,029 
111,187 

73 
2,M7 

98,aS 

1.4 Under the Constitution (PondtcherryJ Scheduled e..te!l 
~r, 1164, the following fifteen cutes have been declarecl as 
&heduled Castes in the Union Territory of PoncUeherry:-

1. Adi Andhra 2. Adi Dravida 3. ChaIdtilian 4. Jamtiuvullu 
5. Kuravan 6. Madigam 7. Malla 8. Pakki 9. Pa1lan 
10. Parayan 11. Samban 12. Thot" 13. Valluvan 14. Vetan: 
15. Vettlyan. 



r ,.... 2. 

1.15 No trlbe has beeA 119~~ in the Union Territory 0(' 

PODdScberry. 
B. Or114niB4ti0n41 Set Up 

~A ". ~~pe~ ~inis\r:ation he~ by a . LieuteDaDl 
Goy~or,.,~~ IU\ld. 8S1J~ted by a Cou.QcU at Ministel!'8'~ 
mtiDgof the Chief Minister and five other Ministers. On the AcI-· 
mlnlstrattve side, the Secretariat conliists of Chief Secretary and a 
n~. 0' Secr~taries. The field work is under the charge of 
various Heads of Departments . 

. ,.' 

1.7 The portfolios allocated to the Council of Ministers and distri-
b~ 01 work among Secretaries of Pondicherry Administration is 
at Apl?endix I and II respectively. 

1.8 Prior to February, 1980, there was only one Department viz. 
Welfare Department which looked after all welfare measures 
ineluding those for the welfare of Scheduled Castes. In February, 
1980, this Department was bifurcated into two, i.e. the Department 
of Social Welfare and the Department for the Welfare of Sche-
duled Castes. WeHare measures common to all communities e.g. 
for the welfare of children, women, handicapped persons and main-
tenance and running of homes for socially deviant, deprived or dis-
tressed children, wome~ handicapped persons (including old people, 

"cu.rt!d lepers 'etc.) are th~major areas. of action under th~ Social 
: W~1:t8re Department. Schemes meant exclusively for the benefit of 
Scheduled Castes are looked after by the' new Department for' the 
WelfaJ:e of Scheduled Castes. , , 

'1.9 Asked during evidence whether any study h~s heen made-
about .the working of the new Department for the Welfare of Sch~ 
duled Castes, the 'Secretary, Ministry of Home Affairs has stated a.c; 
foil~:-

"After the creation of the Department, it has become a foeaJl 
. jatnt' for 160ldng ihto all the' problems, grievances, pOlicy 

matters and' programm.ea whtch' come from the Go"..... 
rneDt of IndlL The impressiQin is that the creation Of tbIF 
~~~~t w0u.!d h~p a~stratively the solution af' 

. the, .lU'01?lein., • ~ Department h~ to' ' be further 
stre~, p~icUlar~y ~from' the View ~oint of monS-
torblt'1rIaere some more staff would be needed, becaUSl'" 
one percent of the Special Component Plan, which iF 
Npposed to be spent on monitoring would not suffice __ 
• Union Territory llke Pondkherry, as they do not haft 
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the kind ·Df nucleus set up which the other Union Terri-
tories have, either in a small way or big way. So, this 
will have to be administrAtively strengthened, particularly 
on the side of monitoring.;' 

1.10 Asked whether the Home Ministry is convinced that there 
is need for a separate pepartment in each StatefUnion Territory, the 
Home Secretary has stated as foDows:- ' 

"Since the Union Territories are under our direct control, we 
will certainly advise them. If they have a 'Separate De-
partment, we will be quite happy. Th~ire is no objection 
on the part of the ~nistry. In fact, we have been 
writing to them that the monitoring has to be made very 
effective. There is no doubt that if there is a separate 
Department, the identification and solution of the problem 
will he much more: quick." 

1.11 The Committee note that according to 1981 cCnsus, the 
Scheduled caSte population in Pondicherry comprises 16 per cent o( 
the total population of the Union Territory and there are no Sche-
tlnled Tribes in Pondicherry. The Committee further note that in 
Febntary, 1980 the Welfare Department in Pondicherry has been 
split up i,nto two Departments, namely, Department of Social Welfare 
and Department for 'the' Welfare of' Scbediiled Castes. 'Government 
feels 'that the new Department'for the Welfare of Scheduled"Castes 
needs to be strengthend by posting more staff for improving the 
monitoring system. In addition, the new Department is expected to 
serve as a focal point for looking into the grievances of Scheduled 
Castes and alSo (or the effective implemen .. tion of various prog-
ranunes for the weUare of Scheduled Castes population in the Union 
Territory. "The Committee recommend that additional staff may be 
posted in the Department for the Welfare of Scheduled Castes 
without any delay and without linkiog it with the Special Central 
Assistance., The Committee further recommend that the proposal 
fer creating a separate department for the weHare of scheduled 
castes may be commended to the other Union Territories and 
States." 



CHAPTER II 

PLAN PROVISIONS 

A Special Component· PLan 

2.J In her letter dated 12th March, 1980, to the Chief Ministers 
of States, the Prime Minister had observed as foUows:-

"The objectives of the various development programmes in 
tile Special Component Plan should be to enable Sche-
duled Caste families in the States to erQSS the poverty 
line within a short and specified period, it possible at 
leas~ ,half of them in this Plan period itself. For this 

purpose, it is particularly important to take note of the 
developmental needs of the Scheduled Castes in each 
occupational category, identify the available opportuni-
Ues suitable for them, formulate appropriate develop-
mental programmes in the light of the above and build 
these programmes and corresponding outlays inte the 
Special Component Plan". 

2.2 The Government of PODdicberry has ftxed a target of 9000 
families to be aaslsteel during the S!xth Plan to enable them to cross 
the poverty line. 'nle annual target during the Plan period Is as 
fonows:~ 

-------_._--- - -.-. --.-----
.\"tllI'll Plan 

---_. __ ..... ----_. -_ ..... _-_._--
1911°-8 1 750 

1 9111-&1 'l000 

19I:l.8:1 11500 

1 98<j-84 11500 

1984-8;) I~$O 

TnTAI.. 9000 ---_.- -- ---_. 
2.8 In the Sixth Five Year Plan, a total outlay of Ra. 71.55 crores 

has been providOC1 foe the Union Territory of Pondiaherry. Out of 
this amount. the flow to Special Component Plan for the Scheduled 
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Cute'S has been placed at .&s. 11.78 crores, i.e. about 10.6 per cent ot 
the .total provision. The sector-wise break-up of these provision is 
indicated below:-

._---------------~-----
S. 
Nt). 

Sector Siale Plan Flow to 
Outle}' 

Compon!"nl 
Plen 

(R~. in lakhs) (R •.. in lakbs) 

Prrcentagr 
Special 

Component 
Plan to total 
outlay 

_._._. _ ______ • ____ ._. ____ • ____ • __ •• _. _________ A _____ ~ •• ____ 

• 3 + S 
.--.-.. ,--~- ---------_._--------- -.. --

I Agrieulture -SO. 15 31. II) 12·4 

It Lalld Re(orms 15·00 

::I Minor Ini,ation 310.75 119. 80 '·4 

.. SoH Co~rvatiOft :M. 80 4·5ft til.! 

5 ArUmal HlI,baadfY 1+,.00 11).00 to·3 

G Dairy Df!V,,'opm~llt 111.00 0·4" 0.11 

i Fidleri« 114 1•00 

8 Forest8 .7·70 0.6.4- 0.01 

!I Ccammullity DwelOpllleAI .190.00 88.4'3 47.9 
10 Cooperation 295.00 38.8, (11·5 .. Medium IrriptiQn 180.OQ 30 . 60 Ig.a 

•• FtoocI Contl'ol '50 .00 15.00 8·i 
13 Power ,i6.oo 60.00 8,3 

14 IadlUtriet g84·00 65.00 ItA. 9 
1'5 HaDdloollll S:;o·oo 
Ii Porta 150•00 

17 R.oads and lridaet +79. 00 57.50 II. I 

II koacl Trau.porl 1115. 00 
19 Toarm. 60.00 

to Education *.110 1115 ... ° '18.11 
III Medical It Public Heallla 300.00 8.05 11.0 .g Water Sllpply andSewera'1" 500. 00 50. 00 IO.U 

-3 Houtiq ~3·0'" 180.00 '7.6 
14 Urbatl Development 87.01'7 lit· n() 

------.. -----



I 

115 laformation and Publicity 

.116 Labour and ~aboW' W~lfare 

'7 Welfare of Backward Clalles 

II Social Welfare 

19 Nutrition 

30 EcoQ.omic Servic". 

31 Statiitici 

3:& Statiobc:ry at Printing 

3S Public Work! 

TOTAL 

6 

11 •• 60 

56.00 

1160.00 

100.00 

log.O 

8.00 

10.00 

+3. 0 

6R.OO 

+ 

3. 00 

+.00 

aa8.oo 

1+.:&0 

37. 80 

r ,5 

19.~ 

7· I 
87. 7 

a+.a 

35. 6 

10.6 

2.4 The Government of India is providing financial assistance in 
the form of Special Central AssistanCe for the Special Corrtponent 
Plan. It is an additive to the UTs programmes for the Scheduled 
Castes in the special component plan and is to be utilised for income 
generating schemes of economic development including back up 
services 'etc. The amount of Specisl Assistance received by the 
Administration during the last three years is ghieh' below:-

IgIlo-BI 

IgBl-82 • 

1~-83 (Upl~) Sept. I!)8R) 

• 

RI. 7.00 lakh. 

Rs. 10. 37 I"kh~ 

RI. 5, 30 lakhs 

2.5 The Specl,fic schemes for which Special Central Assistance 
was sanctione1 during the years 1980-81 and 1981-82 are given 

below:- . 

81. No. Srhernt' Amount allotted 
(lids. in lakha) 

...... 1 

I Setti/ll lIP of 100 cycle hiring ahops in small villUe., larae viUaF' aDd 
urban areal by ac:heduled cute bnemployl:d youW. , . . '3. 60 

II Distribution of improved poultry to schedu\ed callel ",ricultural 
labour en widl 110 birdl per unit. . . . 

3 Pil ~illllCbeme-diatrib~tioo of.exotic: pigs to 10 scheduled Cutn 
"'"cultural Labouren With .. aru .... per unit . . . • 

----- ---- , -- ------



'1 
.... D...a readDf dome ~ dlttributiciD at improVed dUeb to 10 Scheduled 

.Caete A,r&eulturaillbouren with ItO dOlleD dueb . .O"~5 

,0; Sheep rearing ICbcme -·dlltribution of improved rams and ewe. to 110 
Sebeduled Cute Agricultural labourers and amall/marginal 
farmen 0.75 

6 Setting up of Alrieultural Implementa C~ntre:s in selected Yiilages to 
provide employmeDt to unemployed Sehedilled Calte youdu. I .00 

TOTAl. 7.00 

I. Setting up of Agricultural Implrmrnll Cf'ntrt5 in selrc!. d villrgrs 
provide employment to unemployed Scheduled Cute youths . . I .40 

II DiltriblltioD CYf improved poultry to Scheduled Calte Arricultural 
Laboure:n with ~oo bird.. •. 0.75 

:1 Pig rearing scheme -Di8trib.uion of exotie pig. to J(I Scheduled Cute 
AgrieuttUrallabourer. with 4 animal. 'per unit. 0 .... 5 

4 Duck rl'arillS lacbeme-di.trlbution of I improved dueks to ISchedlllecl 
Caste Agricultural Labouren with 110 doaen dueD. • . . 0.45 

~ Sbeep roaring Icbeme- diltribution of Improved rams and· ewe. to 
Scbedllled Cute: A,rieultural labouren and amaU/marglnal farmen. 0.75 

TOTAL 

2.8 When asked as to how the Special Central Assistance ilbeiDg 
utiliaed, the repn!88lltative of the Government of Pondicberry, 
during evidence, stated:/-

"A lumsum is given under the Central Assistance; there is no 
categorisation. What we are doing is to prevent its being 
diverted for other p~s. We are giving that money 
completely for District Rural Development Agency 80 

that it is spent only for brln:ging those families above the 
poverty line. We have started a cycle hiring scheme. We 
give money to persons to buy bicycles which they Can 
·glve on hire. 'lben we b~lp them to have ~man poUltry, 
pig rearing, duck rearing units etc., wllkh are employ-
ment oriented sChemes. We supply them lOirie bf the 
modem agriculturRJ. implements which they kIleP lnltore 
and hire out to ~le On payment." 



• 
2.7 The following statement indicates revised outlay and.expendi-

ture clu!tD. the years 1980-81 and 1981-82 uoder the special eom.po-
nent plan. 

(lb. in lakhs) 

---_ .. _---_. -----------_._.- -_._-- -'" 

81. 1980•81 IgSl·811 IgSlI·83 

No. !;~et"r 
,_. _._ ,._4 _._ ---. _. -- Appro~'~d 

Revilli'd Expr. as Revised Expr. all 

Outlay in DAP outlay in 1I4arch 
I 98!l·83 IgS!l 

,-- .- -. 

2 3 4 :, (j 7 

. _ .. ' ... - .- .. ,.- .- ... -.... ,_ .. 

I Arricullur .. 4'50 :1·g6 6':20 6·1IO 6'5° -

!l Minor Irrigation '/0·66 10' 19 2'3 1 2'32 3'47 

'\ Soil Comrrvalioll 0'20 0'20 0'40' 0'40 0'55 

4 Animal Huabandry 1·68 r "5 q'5° 0'4' ,·6:1 

:; nairy l)ewlopmcllI 0'08 0'02 0'10 0·06 0'10 

6 For .. ,ls 0·08 0·08 0·08 0'03 
~ 

7 Community Developml"ll 9.89 7'io 18·,8 10'119 18'64-

8 GoapcrlLlioll 0'10 0'10 3'29 :l'95 II' JO 

9 Medium Inig.linn 4' 32 :.!·119 ~-'l6 ""6g 

10 Plood Control 'I'go 1'26 2'40 ,·,6 

" Power ;"00 1·69 7'00 . .... 31 9'00 

12 Indu!tri~. 12';,0 9'go 15'14 13';,8 14'50 

13 llaada It Bridge, 12'59 9'31 17'01 19'00 1 ... ·12 

14 EducatiOn ,6·08 16·08 28'118 118'08 37'74 

.15 Medical It Public Health 0'91 0'9' I'SO t'4° 3' 75 

16 Sewer .... It Waler Supply 8'3~ 7'~ 9'36 9·,8 10· ... 1 

17 HOlllling 15'07 12·83 !W73 !JC)'13 48'01 

18 Urban 7'75 4'SI 8·85 8·85 18'03 

19 Information It Publicily o·Eo (1'70 1'59 1'07 1'40 

\lO Labour It l..abour Welrano • 0'55 0'3!1 0·66 0·48 0·85 

III Welfare of Badtward CIURes 48·87 47'01 511'45 S!l'59 "'5'02 

n. 8~i.1 Welfare !l'S7 1'55 5. 6:1 S'S3 3'70 

·!l3 Nqtrition . 4',0 4·l!6 /1'10 7'1I!lI 11·06 
'--,----" .. - .-... ~ .-.. -.-. . -.. --.......... 

TOTAL 168·~ 143.88 illig· '4 100'58 1259·60 ----_ . ..-._-



2.8 It is seen that out of a total provision of Re. llM . .w lakhs 
under the Special Component Plan of the Union Territory, the ex-
penditure incurred/estimated to be incurred during the first three 
years of the Sixth Plan is as follows:-

I 980-SI R.I, 143,88 lalh, 

198'-S2 R.., 1100' 58 I.kh, 

1982-83 RI. 259.60 lalhs 
(P.stimated) 

TOTAl, • Its. (04.06 laklt. 

2.9. As regards quantification of funds for inclusion in the Special 
Component Plan, the Commissioner for Scheduled Castes and Sche-
duled Tribes has, in his 27th Report, 1979-81 (para 4.20) absen'ed 
as under:-

"It was observed that a number of States were not able to 
earmark outlays from the General Sectors in proporlion 
to the Scheduled Caste population in the State concerned, 
thus finding it difficult to formulate optimal Special Com-
ponent Plans. Mcording to the State Governments the 
reason for such a state of affairs is. that the bulk of their 
plan allocations are for sectors which are non-divisible 
viz., power, communications, irrigation, etc., leaving too 
little in the divisible sectors from which their Special 
Component Plans have to be drawn". 

2.10. The following criteria have been laid down for quantifica-
tion of funds for inclusion in the Special Component Plan:-

(a) In family/individual oriented sCheme, the beneficiaries 
can be individually identified. In such programme a per-
centage of outlays is inCluded in the Special Component 
Plan corresponding to the planned. percentage of Sche-
duled Castes among the programme beneficiaries. 

(b) There are some programmes which are likely to benefit 
the Scheduled Caste basttes as a whole. These include 
drinking water supply, street lighting, Unk roads (to and 
from buties) and so on. In such schemes. the cost of 
providing the faciltty in/to the bastiea (not to the whole 
villagp.) is included in the Special Component Plan. 
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(c) Where any iJervices/fa~ilitjes such as pJ:inw'y schools, 
panchsyatg'bsrs, drlnkin, water wBlls. e&c. hltended t~r 
the entire village, are located in ~e Scheduled Caste Bastl, 
the entire cost is included in the Special Component Plan. 
State Government of Tamil Nadu, Maharashtra, Uttar 
Pradesh, Madhya Pradesh etc., have issued orders that in 
future all new community facilities proposed to be provid-
ed in a village should be located in Scheduled Caste 
Basties. This serves the objective of promoting social inte-
gration while removing the scope for discrimination 
against members of the Scheduled Castes and meeting the 
needs of the Scheduled Castes as well as of the rest of the 
vtnage. 

(d) There are certain schemes like miner irrigation which 
benefit a group of individuals. In such cases the entire 
outlay is quantilled in the Special Component Plan jf 51 
per cent or mo~ of the Command area is cOqlprised with-
in tlle holdings of· the Scheduled Castes. Another example 
is the enVlroILqlentalimprovement of slUJDS with 51 per 
cent Ql" more of Scheduled Ca.tes population. Further-
more, outlays for assisting co.-operatton and other such 
ins*utions are also included in the ~pecial Component 
Plan proviaedat l.c;atlt 51 per cent of the membership of 
such societies!51 institutions is. from amc:mg the Scheduled 
Castes and the benefits. -wnl 10 to the ~heduled Castes 
in nQ leSs proportion. In such cases, where the relevant 
Scheduled Caste proportion is less than 51 per cent, inclu-
sion in SCP is not made. It has also been noted that where 
benefits clearl¥fioW ~d can be made to floW to indi-
viduals, the criterion at ~a) above Will applyanCl not (d). 
For example, where assistance Of Rs. 1,000!- per hectare is 
given for assigned lAl\els and. 51 per cent or more of the 
beneficiaries are all the Scheduled Castes, It will not be 
correet to include cent per cent total expencliture under 
this programme in the Special ComponEmt Plan. 

(e) The State Governments make provision in the State Plans 
for contributir>.g totlle share capital of State Loans Deve-
lopment Banks, State Co-operative Banks, Co-operative 
Marketing Organisations etc. Such organisations "are 

. therebyena1;a1ed to ~Ise lending to their ~bers. A 
~reentage of outlays. for share capital con~butions for 
such lnstltutions corresponCJingto the plann8d percentage 
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of lending by IUch iDstttutions to their Scheduled Cute 
members, is also qU811titled in the Special . Compcment 
PlaD. I I 

(f) Wages are not included in the Special Component Plan. 

(g) In the matter of general infrastructure located outside 
the Scheduled Caste basti, like schools, roads, hospitals, 
etc., a rational arithmetical proportion of the total outlay 
on the basis of the percentage of the Scheduled Caste in 
the area or among the users, is not computed and includ-
ed in the' Special Component Plan. 

[Jt. Secretary, Ministry of Home Affairs' D.O. No. BC 1l()14/ 
5:lf81-SCBCD In dated Jan. 1982]. 

B. Small Farmers Development Agency/IRDP 

2.11 Certain programmes for ameliorating the economic condition 
of smalllmarginal farmers, agricultural labourers etc., were started in 
December, 1970 under the aegis of the Pondicherry Marginal Far-
mers and Agricultural. Development Agency. The Small' Fanners 
Development Agency programme was merged with the Integrated 
Rural Developmeni Programme with effect from 2nd October, 1980. 
Statements showin'g the benefits provided to Scheduled Caste per-
sons in the Union Territory underSFDA Programme since 1970 and 
later under the IRD programme, &De given' below. 

SI. 
No. Name of Scheme 

AclUevemenU 

Financial Total No, No. of 
of beneficiaries Scheduled 

Cutc bene-
ficiaries 

4 - .. ---------.--~- .. - ... --.. -------------------
I. AGlUCULTURE 

(R.s. in Jakhe) 

I Bullock ~tl 0'79 12!! u 

II Bullocks 1'27 728 212 

5 Sprayerl 0·61 668 1119 

4 Agricultural Implements 0'03 102 B4 
5 Demonstration Plot> 2·811 3467 '4911 
" 

'6 Input Suboidy 0'48 
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II 

-----------·---------~Ia I¥.) 
II. MIN01l nt1UGA11()2if 

I' Oommuoity Well '6'48 ~ 13' 

• Tube Well 6'53 463 8t 

s Fail~ Well o'OS 

• Pumpeet/Oil Bnsine 0,06 1111 

III_ ANIMAL HUSBANDJlY 

I ~Ich Animals 39'56 65°- IS· 

II Poultry keeping , \'58 156 110 ' 

3 Duck rearing 0'116 30 SO 

4- GOat rearini 0'10 f8 '1 

5 Fiaberie. 6'10 9311 

6 Sheep rearing 0- 19 33 ,. 
7 Infrutructurr 0'93 . 

IV, UAlUCETING &: STOUGB 

I. Storase bins 0,06 311 

II Markr!ting Yard \'20 

V. JlUlt.AL AllllSAN 1'llOGMlrfldES 
0'32 

VI, ST:RENGnmNING OF COOPS 2'73 

I Share Capital LO&n \'73 
II Managerial Suboidy 1'(1) 

VII. R.Ult.AL WORXS PllOGR.Al.OdE 5'09 1800 1It'6 

VIII. TaAINING PUBLICITY &: 
INFOJll.fAllON 0'36 

IX, Ct.JS'I'Ol( SEllVICE 4'32 

X. ADMlNISTR.ATIVE CHAJlGES 113.(1). 

XI, lUSK FUND . 6'78 - .. -.- ... -._ . ...- .. _._----- -~---:-
TOTAL 11\,08 16657 4933 

P~ .. c!nl<l8e of Scheduled Oa~le beneficlariea 'Ig'8% 



SI. 
No. Y"sr 

13 

Total Total S.C. Total 
Exp... b<-nefidllrieN beneficiaTir, Expr. for SC 

(fu. ill lakba) 

I 1978-79 } 
1979-80 B'43 '130 9 579 "56 

2 19~81 13' 12 Jl27 21119 ,. 13 

3 Ig!lI-82 18'57 2591 +4-5 I' 32 .- . - ... ---~ .".-- _._- - --.. -
TOTAL 40' 12 6rnz7 1253 4·'01 

---_._-- -.-------

2.12 It :is seen from the above statements that under the SFDA 
programme, out of a total of 16,657 benefic'iaries, the number of 
Scheduled Caste beneficiaries was 4,933 i.e. 29.6 per cent. The total 
expenditure incurred for various schemes was Rs. 111.08 lakhs. The 

. expenditure incurred for Scheduled Caste beneficiaries has not been 
furnished separately. 

2.13 Under the IRD Programme, the total expenditure incurred 
during the years 1978-79 to 1981-82 was 40.12 lakhii out of which 
the share of Scheduled Caste beneficiaries was Rs. 4.01 l'akh:.;, i.e. 
about 10 per cent. The total number of beneficiaries was 6027 out 
of which Scheduled Caste beneficiaries were 1253. i.e. about 2t) per 
oent. I 

C. Development Corporation for Seheduled Castes 

2.14 It has been stated that the Planning Commission had not 
agreed to the setting up of a Scheduled Castes Development Cor-
poration for the Union Territory of Pondicherry. In this cnnnec-
tion, the Committee have been informed as under:-

"A proposal for creating a Scheduled Caste Development 
Corporation Was included in the Draft Sixth Fjve Year 
Plan (1~) and also in the Annual Plan 1981-82 .. 
This proposal was not approved by the Planning Com-
miSsion. It was expre'Ssed during the discussions that for 
a small territory like Pondicherry, there is no n('ed to 
have a Scheduled Caste Development Corporation and 
creation of a Corporation would only increase the over-
heads and the corporation will not be viable. The obser. 
vation of Planning Commission on this subject is gi?e11 
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below: (Extracts of the Minutes of Discussion on Special . 
~mponent PlBn with the Planning Commission held OIl 
6-10-1980) • 

'The Administration has proposed the setting up of a Sche-
duled Cute Development Corporation. Considerin& 
that the territory is small in area and creation of a 
Corporation would 'only increase the overheads and the 
Corporation . will not be viable, the propOS'al is not 
recommended.' 

Pondicherry A.dministration is of the view that a separate 
Seheduled Caste Development Corporation is very essen-
tial. About 16 per cent of the population of the territory 
belong to Scheduled Castes. Hence it is possible to rua 
the corporation as a viable agency. In regard to increase 
of overheads, it can be ensured that only the minimum ' 
stat! are created to man the corporation. In the function-
ing of the Government Department a number of financial 
procedures and restrictions have to be adhered to. When 
a separate· Scheduled Caste Development Corporation Is 
set up it will be possible to . overcome the· procedural 
difficulties 'and implement the development schemes for 
Scheduled Castes sptledily and adequately. It would also 
be possible to make use of institutional finance on a larger 
scale for development of Scheduled Castes," 

D. Budget Head tOT Special Component Plan Schemes 
*2.15 During di'SCUssion by the Finance Secretary, Pondicherry 

with the Comptroller and Auditor General of India in May, 1982, 
a request had been made for permiSSion to the Union Territory 
Administration to open new sub-heads in the budget for the Special 
Component Plan ouUays. The Ministry Of Home Affairs was re-
quested to take up the matter with the Comptroller and Auditor 
General of .lndia since the new sub-heads to be opened in the 
budget for Special Component Plan. outlays have all-India appli-
cation. 

-2.16 The Comptroller and Auditor General of India in general 
circular No. 34-AC/1982 dated 9-6-1982 has intimated that powers 
for opening of sub-heads and detailed heads are now delegated to 
Accountant General-n, Tamil Nadu, Madr3s who is the accredited 
AcCOUDts ODicer to Pondicherry Government. This delegation of 
--.------------------------------------------- •. _--
.A.t the factual verification sta~. the Mini,stry of Home Affitin have atat.,d vid., th,.ir 

O.M. No. 16015/19182-PCRGELL (SGBCD-m) dated 17th March, 1983 that the 
iUlIe of new 8\lb-head~ in th .. Bu~1 (M the .pecial component plan outlays hat alr.-rdy 
l:>~,\ di~r.ll~vd will!. the Mini'try ofFln:..nce, ControIl,.r Gener,,1 of Account!. Comp-
'mller and "·tditor General of India and a decilion to open sub-headl for I~ S~cial 
(hl1l!nn~nt Plan "-n already been ta~n and communicated 10 all concerned vide : 
\CH,"~ 1<"lter No. 140llfSf,g-SGUGD fiI dated ~1 January, 1983. 
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pow8l'5 came into e1fect from 1-4-1~2. The Pondicherry Govem. 
ment now proposes to move for the advice and approval of the 
Accountant General-II, Tamil Nadu, Madras for opening sub-headI 
for the Special. Component Plan outlays for incorporating the same 
in Budget Estimates 1983-84. 

2.17 The CollQllittee feel unhappy that the provision made in the 
Special Component Plan for Scheduled Castes in theUDion Territ0r7 
of Pondicherry in various sectors was not fully utilised in 1980-81 
and 1981-82. During 1980-81 against the total revised allocation of 
RB. 168.45 lakhs, the actual expenditure was Rs. 143.88 lakhs and ill 
1981-82 against the totaI allocation of 8s. 229.14 lakhs the actu~ 
expenditure was only Rs. 200.58 lakhs. The Committee recommend 
that the funds allocated for the welfare of Scheduled Castes should 
be properly and fully utilised in all sectors. It should also be ensured 
tbat the plan outlay is spent within the plan period after stream-
lining JUld coordinating the activities of various agencies responsible 
for tbe' e:s:eeution of schemes. •• 

2.18 In the Sixth Five Year PIan, a total [OUtlay of as. 71.55 croftlll 
has been provided for the Union Territory of Pondicberry. Out of this 
amount, tbe flow to Special Component Plan for the Scheduled Cast. 
has been placed at 8s. 11.78 crores i.e. about 10.8 per cent of the total 
provision. The population of Scheduled Castes in the Union Territory 
of Pondicherry was 15.48 per cent according to 1971 census and. 
estimated to be 15.99 per cent according to 1981 census. The percent-
age outlay under the Special Component Plan is thus considerably 
less than the percentage of Scheduled Caste popul8~ in the Union 
Territory. .,.. • ...... 

2.19 The State 'plan outlays in the general seetor include sch ...... 
in the non-divisible seetors, sueh as power, irrigation, commanD 
tiona etc. However, it is generally not pOSsible to quantify precisely 
the benefits that flow from the Don-divisible sectors to the Scheduled 
Castes and the Scheduled Tribes. At the same time it is notlcecl 
tbat the benefits from fonds quantified UDder the Special Componeat 
Plan flow not only to the Scheduled Cutes but also to other pel'llOU 
Hving in the areas of Scheduled Castes ~ee:ntration where eommOll 
fadIities are provi~ed, e.g. schools, drinking water wens, atreet 
Uehting, link roads, minor irrigation schemes, hospitals, health eeatreB 
ete. 'l'he Committee are therefore 01 the Grw that the provWoa .. 
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the Special Component Plan of the U.uon Territory of Pondi~ 
needs to be enhanced 110 that it fa not less than the perceDt.,. of the 
Stheduled Cute population of the Union Territory. 

2.10 The Committee note that the PQlldicberry Administration is 
of the view that a lIeparate Scheduled Caste Development Corporation 
fa essential for the Union Territory for the development of Scheduled 
C .. tes who comprise 16 per cent of the total population. However, 
the Planning Connnission is of the view that the Union Territory 
beJng small in area the creation of a Corporation would only increase 
the overheads and it will not be a viable proposition. The Commit. 
tee recommend that tbe Scheduled Caste Corporation should be set 
up In Pondicherry. 



CHAPTER m 
SCHEMES FOR ECONOMIC DEVELOPMENT 

A. Land 

~.1 The Committee have been informed that the Ceiling on Land 
bolc:linp and acquisition of surplUs land is governed. by the Pondi. 
cherry Land BefonnB Act, 1973, the saUent :features of which are . 
as under:-

(i) '!"his Act takes retrolipec:tive effect frOID 24-1.1971. 

(U) The ceiling area in the case Of every person and in the 
case of every family consisting of not more than:; mem· 
bers has ,been fixed as siX atandard hectares. . 

(iii) The ceiling area for a 'family consisting of more than 5 
members will be 6 standard hectares together with an 
additional 1.2 standard hectares for every member In 
excess of five subject to a maximum of 12 standar.' 
hectares.' , 

(iv) The term 'standard hectare' has been defined. .ba$ed on the 
assessment of the ,'Land. 

(v) "Family" for the purpose of the Act means the person, 
the wife or husband al the case may be of such person and 
his or her minor sons and unmarried daughters. 

(vi) The cultivating tenants ceiling area is fixed at 2 standard 
bectares. 

(vii) The surplus lands taken possession of by the Government ' 
will be distributed to various categories of w~er sections 
as per priority loaid down in the rules. 

(viii) The exemptions provided !n the Act are as tollows:-

(1) any land held by the Central Government or any 
State Government or any local authority. 

(2) any land heM by-

(e.) 8QY charitable or ed-qC'lltionJl institution of pu~Dc 
nature; 

17 



18 

(b) any religious institution; 

(c) any public trust, or religious trust of 'a public nature, 
eXisting on the appointed day; 

(d) any agricultural University constituted by any law; 

(3) any land in respect of which the Government has 
granted permission to any industrial or commercial-
undertaking under Sec. 23 and such permission conti-
nues to be in force. 

(1x) The amount of compensation payable for the surplus land 
taken over under the Act is restricted to Rs. 5,000/- per 
standard hectare irrespective of the quality of land 

3.2 Specific provision has been made in the Rules framed under 
the Act to distribute surplus land to landless agricultural labourers 
belonging to Scheduled Castes! and other categories subject. to the 
conditions that the allotment to the persons in various categories, 
except persons who have been dispossessed of their holding/cultiva-
tiQJl as a result of the implementation of the Act, shall be tnade 
h~;'ing regard to the number of applications received in each 
category and the total availability of the surplus 'land. 

3.3 Under the Act, the total returns flled by persons both volun-
tarily and on official initiative' is 311. The estimated area of surplus 
land is about 1,200 hectares. The Q1'E)8 taken pos'Session Of is 407 
hectares of which 366 hectares have been distributed to 1,010 persons. 
Out of 1,010 persons to whom land was allotted 736 belonged te 
Scheduled Castes. The, percentage of Scheduled Caste beneficiaries 
works out to 73 approximately. The total land allotted to Scheduled 
Castes is 247 hectares which is 62 per 'cent of the total land distri-
buted. ... 

3.4 The lands taken 'possession 01 are parcelled out by the Depart-
ment in convenient plots before assigning to landless persons. The 
physical possession of the land is also given to the ben.eficiar'ies 'bY 
identifying the plots to them. I 

3.5 The lands distributed in the Union Territory are stated to be 
ftt for cultivation. The needy assignees are getting financial and 
other assistance from banks, etc., in the usual. manner. Besides, 
8ft;y~igbt eligible l18ignees were ~ted financial assistance at 
the rate of Rs. 250,.. each in kind and in cash by the Pondicberry 
Adminiltration under the Central Sector Schemes during the year 
1881-8Z. I 
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3.6 Asked whether any complaints have been received by the. 

Administration that several outsiders have acquired land in Pond!. 
cherry in the name of local Sched.uled Castes, the Committee have 
been informed that, no such complaints have so far been received. 
The reason is that under the land distribution rules, first preference 
is given to the cultivating tenant. The benefits are thus available 
to ,local people who have been cultivating the land for a number of 
years. 

3.7 It has been stated that except in one case, all other allotteell 
are :found to be in possession of the land. For that one case, suitable 
action for restoring the possession is being taken. 

IJand. ReCOTds 

3.8 It has been stated that during the Fifth Plan period, resurv~y 
and resettlement work had been conducted and the same :has been 
completed. Consequent on the survey and settlement, the follOwing 
registers have been prepared under Section 13 of the Pondicherry 
Settlement Act: .. ~ . 

(i) Settlement Register. 

(ii) Register of Rights. 

3.9 The settlement Regis~r contains survey number' and sub-
division-wise information regarding the extent of land, the aSgeSS-
ment, the name of the registered holder, the name of the tenant and 
deScription of Government peramboke lands. The Register of 
Rights is a holding-wise register :showing the name of the lessee or 
sub-lessee or share-cropper, period of tenancy and extent of land 
cultiva1led. (~ 

3.10 The Directorate of Survey and Land Records has taken up 
the updating of land Regi'Stry ,and issue of patta pass book as a new 
scheme which is being implemented during. the year 1982-83. The 
work is proposed to be completed by the end " of the Sixth Plan 
period i.e. March, 1985. Patta pass books have to be prepared and 
issued after updating' the land records. Action is being taken to 
pass legislation for making the patta pass books, to be issued under 
the new scheme, legally valid. ' 

3.11 Asked why a legislation was being contemplated before 
issu1ng such }:lass books, the representative :of the Government of 
Pondicherry 'Stated during evidence that patta pass book Itself cUd' 
Slot give any legal right. It came out 'of the original land record-



maintained by the revenue orianisatiollS. ~lation was ~~ 
80 that a valid entry in the pass' bQ9k with a seal of the Revenue 
Department would give a legal right to the holder of .uch pass 
book. ' 

3.12. The Pondicherry Land Refonns Act was passed in the 
year 1973. When asked why there boas been delay in completion' of 
survey work, the representative of the Government of Pon~cherry 
stated during evidence that the survey of ,land was a massive task. 
Since a large number of transfers and mutations had taken pl'ace, 
there was a need for resurvey. 

3.13 It has been 'Stated that Scheduled Caste allottees of surplus 
land are being issued 'pattas regularly. Patta pass books will be 
iuued to them alongwith others after the proposed legislation hi 
enacted. 

3.14 The Committee have been informed that the estimated area 
of surplus land in the Union Territory was 124}O hectares out of which 
407 hectares had been taken possession of and 366 hectares distri. 
Ituted to 1010 persons. Out of th~ the land allotted to Scheduled 
Caste penons was 247 hectares (62 per eent) and the nwnber of 
Scheduled Caste beneficiaries was 736 (73 per cent). The Committee 
do not feel happy about the progress made in taking possession of the 
IUl'plus land available in Pondicherry. The Committee consider that 
the remaining surplus identified land should be taken 'Possession of 
Immediately and its distribution among eligible Scheduled Caste 
Jt8I'8OQIi should be ensured, 

3.15 The Commtttee regret to note that although the Pondieherry 
. Land Reforms Act was passed in the year 1973,' the work regarding 
updating of land records has not been completed so far. The repre. 
sentative of the Govemment of Pondicherry stated during evidence 
that the delay was due to the feel that a large number of transfers a.nd 
mutations had taken ,lace and the resurvey of land was a DUlSSiye 
task. The Conunittee are of the view that this plea hardly justifies 
the "lay of almOllt 18 years. The Committee have DOW been &SlUM 
that this work wiD be completed by the ~ of the Sixth Plan period, 
i.e. by Mafth, 1985. 

S.M Th. Committee would like to be iDformed of the lateat pqd-
tIea J.'ttPrIlinl the leplation eontemp'ated hy the GoveI'Dment ", 
Pont\ielaeny for Ih'Jag lepllta~ to thn patta pass lJooks wblda are 
.,.., ...... be .... to the owners of lanc! in the Union Twritoq. 
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1'he Committee Deed. Ja,rdlY atr. ~.t tbe issu., of pattas shoald Dot 
.. delayed OIl the plea that neces.aQ' leplaticm Jaad aot 'been pae.e4 
.... (living legal rigb. to the hqlder of sltcb pa.ss book. 

. 3.17 The Committee 1IDderstand that there is no leglsla~OD appli. 
cahle in the Union Territory of PondicheJ:ry to restrict the transfer 
of Jand belonging to 8 Scheduled Caste to ,8 110n-Scheduled Caste. 
The Committee recommend. that the Government should eonslder the 
desirability of having a suitable If!&islaUon u. this :reprd as bas been 
done in 80IDe other States. 

B. Agricu.lture 

3.18 In the Agricultu", Department of the Pondicherry Adminis-
tration a Scheduled Caste Development Cen has been constituted 
for giuding and monitoring the implementation ot the Special 
Component' Plan. This <A!11 had undertaken \1 detailed survey in the 
year 1978-79 and identified 2269 Scheduled Castes farmers. Identity 
Cards have been issued to them 'So that they have an easy access to 
the 'Department for obtaining the benefits intended for them. 
Each and every person in the field srnft has been allotted a group 
of Scheduled Caste farmers so that the former could assist the latter 
in deri~g the benefits: In general, the following benefits are being 
extended under various' schemes: 

(1) Layout of demonstrations on crops like paddy, sUgar'Canll, 
cotton, groundnut and pulses in order to educate the 
Scheduled Caste farmers in' the improved methods of 
cultivation and thereby increasiIlg the 'production. 

(2) Distribution of improved seeds of groundnut, pulsel, 
green manures, cumbu, etc. at subsidised cost. 

(3) Grant of subSidy for briCklining of compost pits and pr0-
duction of super reinforced compost. 

(4) Distribution of plant protection chemicals at Bubsidi1114 
cost. 

(5) Distribution of power sprayers to the agricultural 1.ancI. 
,less labourers for securing 'self-employment. 

(6) Distribution· of vegretableseeds and l'ay out of kitchen 
prdenB. 

(7) Distribution of fruit IBedllngs and coeonut aeedIingB at 
aubsldised COlt. 
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(8) Conducting of training camps exclusively for Sc&eduled 

Caltes farmers and farm women in order to improft 
their technlcal know how in agriculture . 

. (9) ,Grant of subsidy for sinking of bore wells and iDstalla-
tion of pump sets. 

,(10) Execution of soil conservation works like reclamation of 
saline/alkaline lands, channel lining, pipe-lining ete. by 
siving loan-cum-subsidy. 

3.19 It has been stated that in the agriculture sector, a complete 
survey of Scheduled Caste larmers was made in 1978-79 and indi-
vidual family identification cards have been given to 2269 famlli .. 
These cards contain name and address of the farmers, survey num-
ber of land cultivated, ownership/tenancy particulars, extent of land 
cultivated, nature of land and source of irrigation etc. The beneftts 
extended to the farmers are entered in these cards so that uniform 
flow of benefits among them can be monitored. 

3.20 The Committee wanted to know whether identification of 
families living below the poverty line had been completed. In 
reply, the representative of the Government of Pondicherry stated 
that the work was started in Ma~-June, 1982 and was_expected 
to be completed in November, 1982. When asked why the identifica-
tion work had not been completed even though 2i years of the 
Sixth Plan were already over, the witness has stated during evI-
dence that the data compiled by the Small Farmers Development 
AgenCies related to the holding of the individual, whether small, 
marginal or medium. The emphasis now is on the total earning 
of the family to determine whether it is above or below the poverty 
Une. When the data is aVailable, all the benefits would be provided 
to the families living below the poverty line. 

3.21 For the purpose Of p}'ovi'ding benefits under the Integrated 
Rural Development Programme, a family whose annual income 
from aU e~ is below Rs. 3500/- 18 considered to be below the 
poverty line. 

3.22 In the 27th ~port of the Commissioner for Scheduled 
Castes and Scheduled Tribes, 19'19-81 (para 1.4) it has been stated 
tbat the concept of poverty followed by the Government so far for 
measuring. people below the poverty line has been in terms of per-
centage of house-holds with calories intake below certain prescribed 
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mUlimum level. The poverty line, as defined by the Prlanning Com-
mission's ''Task Force on PrOjections. of Minimum Needs and 
e1fective consumption Demands" in 1977, is "the mid-point of the 
monthly per capita expenditure class having a daily calories intake 
of 2,400 per person in rural areas and 2,100 in urban areas". Accord-
ingly the mid-point in 1979-80 prices is put at Rs. 76 for rural areBi 
and Rs. 88 for urban areas. 

3.23 In para 1.14 of the 27th Report it has been stated that after 
re-examination of t~ poverty~ levels, the Planning CommissIon 
redefined the poverty line based on per person requirement of 
calories and the consumer expenditure worked out by the 32nd 
Round of the National Sample Survey. 

3.24 In the Sixth Five Year Plan document (Page 16), for the 
purpose of assessing the number of persons below the poverty lme 
in various States, the all India poverty line Of Rs. 65/- per capita 
per month in 1977-78 prices, corresponding to minimum daily calorie 
requirement of 2400 per person in rural areas and of RB. 75/- per 
month corresponding to daily calorie requirement of 2100 in urban 
areas has been assumed. 

3.25 According to 1981 census, the total population of the Union 
Territory of Pondicherry was 6,04,471 out of which the scheduled 
"caste population was 96,636, i.e. 15.99 per cent of the total population. 
The distribution of Scheduled Caste population, occupation-wi~e is 
broadly as follows:-

(i) Cultivators 
(ii) Agricultural Labourers 
(iii) Household Industry 
(iv) Other workers 
(v) Marginal \\Torkers 
(vi) Non-workers 

Total: 

1,748 
27,674 

260 
7,741 
3,997 

55,216 

96,636 

3.2G Thus out of a woricing Scheduled Caste population of 41,420 
(96.636--55,216), the number of agricultural labourers alone was 
27,874. . 

3.27 According to 1981 census, the number of Scheduled Castes 
classified as cultivators in the Union Territory was ony 174:8 while 
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the Agriculture Department had identified 2,265 Scheduled C~ 
fanners and issued identity cards to them. The Committee enquired 
during evidence as to why there was a difference in the flgurea of 
the 1981 census and the figures of the Agriculture De~ent 
amved at as a result of a surv~ conducted in 19'78-79. 

3.28 The Chief Secretary, Government of Pondicherry has ex-· 
plained that the figure of 1748 cultivators is in respect of land 
owners only but the Agri'culture t>epartment's identity cards covered 
both land owners as well as the cultivating tenants. That is the 
reason why the figure of Agriculture Department is bigher.thl11 
the number of cultivators owning ~and. 

3.29 Asked whether the cultivating tenants who had been Issued 
Patta Cards had not been classifled as cultivators the Secretary, 
Ministry of Home Affairs has stated as follows:-

"I think I will ask the Union Territory Administration to 
check up this variation but as far as I understand, there 
is the question of types of holdings, the ownership hold-
ings and the operational holdings. The hon. Member has 
already mentioned that once they Stet the regular tenancy 
right on behalf of the Government then they will naturally 
go out . of the operation holdings category to the 
ownershi'P category. It ill always a gap ot time. Sir, 
your basic point is M!ll taken that if they get right, they 
should get all facilities." 

3.30 When the Committee enquired about the &I.cllities given to 
Scheduled Caste aUot_ of land, it has been sta1led in a note that 
a number of schemes are being implemented to benefit Scheduled 
Caste farmers, particularly for the benefit of those who have lIeCeived 
allotment of 'Surplus land. ., 

3.31 The Revenue Department provides initial grant of Rs. <JffJ0/-
per acre for commencement of agricultural operations. The Agri_ 
culture Department distributes improved seeds, oil seeds green 
~anure pesticides-aU at 75 per cent subsidy. Further th~y pro-
VIde Rs. 200/- for construction of compost pits along with &. 40/-. 
Some fruit seedlings are provided free of cost to them. Subsidy to 
the ex~nt of 75 per cent is given for soil conservation schemes such 
as land levelling, pipe linning and land reclamation. In addition to 
these the De~artment of Welfare of Scheduled Castles provideS free 
of cost agricultural implements such as spades, ~loughs, haftd-
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operated sprayers, eta. The asaistan.ce for pu.reb'llSe of bullock and 
bullock carts i'8 being extended through the Dlstrl'Ct Rural Develop-
ment Agency (DRDA). 

3.32 The Administration introduced' schemes in 1981-82 for setting 
up of agricultural implenients hiring centres by the unemployed 
Scheduled Caste youth. A sum of Rs. 2.40 lakbs was sanctioned. 88 
a special central assistance for the above scheme. It was envisaged 
that 53 such hiring centres would be set up. The investment in 
each centre would Qe Rs. 6000/-. 

3.33 A sUbsidy to the extent of 75 per cent, i.e. Rs. 4,500/- would 
be provided by the Government and the remaining amouht funded 
as loan from bank. In a note furnished to the Committee after the 
evidence, it has been stated that the Centres are yet to be opened. 
However, 53 beneficiaries have been selected and 1tnparted trairiing 
in the handling of implements. 75 per cent subsidy amount 
has been released in favour of 40 beneficiari~s. Release of subsidy 
in favour of the remaining 13 Ibeneficiaries is under consideration. 

3.34 As regards irrigation facilities made available to the Sche-
duled Castes, the Committee have been informed that there u 
assured irrigation facilities both from canals and tube wells tot 
about 87 per cent of the net area cultivatx:!d. This fairly meets the 
requirements during the normal years. However, during the yeal'l 
of scanty rainfall in the catchment area of the irrigation system or 
fall in the ground water level due to scanty rainfall serious difficul-
ties are experienced. Due to geographical conditions and proximity 
to the sea, the scope for further improvement of irrigation facilities 
is rather limited. However, hetter utilisation of existing resource. 
is hoped to be better achieved by adopting more scientific water 
management techniques. 

3.35 It' has been stated that new bore sets and bore drills are 
hired out under the Bore well Scheme for 'Sinking of shallow and 
deep tube wells. More watx:!r exploration studies are conducted to 
identify Deep Acquifers for increased explOitation of irrigatiod 
facilities. Under the State Tube-well Scheme deep tube wells art . 
being constructed. Rigs are' being hired out for sinking deep tube 
wells. In the Karaikal region, Community wells ~ being sunk for 
groups of farmers. 

3.36 Under the Special Component Plant, 75 per cent subSidy ill 
granted for sinking shallow or medium tube wells including the 
cost of pipes, pump sets and construction of pump sheds. 

3.:n When the Committee enquired about the total area of irri-
gated land with the Sebedu1ed Castes, the Chief Secretary, Govem-
ment of Pondicherry has stated that the total land with ScbMu1ed 
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Caste cultivators is about 1090 hectares and 80 per cent of that ,land 
is irrigated. For the remaining 20 per cent land there are no schema. 
at present to provide irrigation facilities as in certain areas there 
is no irrigation potential. However, the cultivators and the land 
which remain un-irrigated have been identified.. 

3.38 The witness has further stated that for deep bore-wen there 
.is a scheme and 50 per cent is given as subsidy. 

3.39 The total cost of one bore-well is about Rs. 50,000 (for a 150 
feet well) out of which Rs. 25,000· is given as subsidy. Scheduled 
Caste cultivators are also given priority under this scheme. 

3.40 When the Committee enquired what would happen if the 
bore-well failed in the case of Scheduled Caste person and, whether 
Rs. 25,000 plus interest had to be paid by him, the Chfef Secretary, 
'Government of Pondicherry stated that a scheme had been fonnulat-
ed for such cases but it had not been approved so far. To regenerate 
a failed bore-well a n~w scheme was being prepared. 

3.41 Asked whether Scheduled Castes are getting loans freely 
trom the Nationalised Banks to augment their Agricultural activities, 
the Committee have been informed that the flow of credit from the 
Nationalised Banks to the Scheduled Castes has not been very 
satisfactory. In fact, loan advances to the agricultural sector under 
various programmes linked with D.R.D.A. (District Rural Develop-
ment Agency) have not been adequate. Periodic coordination 
meetings are held with the lead bank and representatives of all 
other banks and the concerned go~rnmental departments to bring 
about improvements. The main diffJ.culties expressed by the banks 
relate to poor repayment of past advances and constraint on their 
own resources. In so far as the repayment is concerned, it has been 
impressed on the banks that poor repayment of loans shoUld not be 
reason enough to dis~ontinue the advances. The solution is to, find 
more efficient means of effecting recoveries. The various govern-
ment departments ha~ already been asked to assist the banks !in 

. the recovery of th1!ir dues a'S and when approached by the banks. 
So far as the constraint on resources is concerned, in spite of various 
l>0licy statements issued by the Ministry of Finance and the Reserve 
Bank to the effect that there will be no constraint on resources so 
far as the rural d~velopment and the priOrity secton are concerned, 
lIucll constraints are in fact being felt ~t the,ti1!ld level by the Braach 
M:magers . 

. ·At the (actual ~~fu;tion. It.';'':tlt-;-GoVC'mml."~--~j~hert'Y (Departmt"n t of 
WdF..l'f'l, vldl." thm d.o. No. I rA8/PA/f>f,vIS/fl3. Dt. l!~th ~'luch, 1~f'3 haw corrrrtcd thl." fi~ul'f' as IID<ll."r : .,!/'-

RMII /""lIotI ", 
37,500 (75%) 2.~.OOO 
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3.t2 In tbi5 CQnnection, th~Committee have been ,t..u',Uwr ,lQ.. 

formed by the representative of the Ministry of HomeAlf&ir. 
during the course of evidence as under:-

"So f11r as the flow of credit is concerned, where loans have 
necessarily to be obtained from the Commercial Banks 

~ 

alternative source of financing does not apply. As I said, 
we are not leaving it to the applicants to ~o to the banks 
and process the applications. We are collecting the appli-
cations, consolidating and sending them to the banks and 
then we ~Uscuss with them. Loans were sanctioned 
despite many of the banks having expre£sed their concern 
about the poor recovery of the past loans given to them. 
If the recovery of the past loans was bad, it is n(lt the 
reason for giving up further loans. It should not be the 
approach. W~ have told the banks that we are willing to 
extend OUr fullest cooperat;on in re'~oV';!ring the loans .. 
The banks 'are welcome to .:lend the deta!ls of the de-
faulters so that we could try and persuade them. We 
expect that the wilful defaulters would come and pay 
the loan. After this we would be able to ge~ a fair part 
0{ recovery of loan. This is a vulnerable sector and we 
feel that the banks should be more large hearted in 
giving loan to them." 

3.43 The Committee pointed out that an agricultur~t had . to 
contact several agencies for getting loans fOr agricultural imple-
ments, see$is, live-stock etc. The representative of the Government 
of Pondicherry during evidence has stated:-

"We have recently created Department of Rural Development 
in the Government where the Project Director of DIstrict 
Rural Development Agency functions as Director of 
Rural Development. All these things which are given 
from various agencies, we hope to coordinate them. In 
D.R.D.A, the individual is not told to go and apply to 
the bank. D.R.D.A. receives the application, serutiniles 
it, procesSes. gets the sanction and gives the loan." 

3.44 The Committee Dote that in 1978-79 the AaricultlU"e Depart-
mat had earried oat a survey and had identifted Z2I69 Scheduled 
Cute farmers in Pondieherry. Identity Card. W,heat bned to 
thate identified ~rmel'5 to ...... tJaeIp to PIt the varioul ...... t:s bt 
the Apieulture sector. The CommiUee fQ ... p.oje tQt ~ 
to the 1981 Census &pres there were ollly 17. eultlvaton ill 
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Pondicberry and tbe bulk of the Scbeduled Castes numbering 27674 
had been clusified as a(licu1turallabourers. As such, the Committee 
stress that family-oriented scbemes wbicla can give direct benefit 
to the Seheduled Caste agricultural labourers will have to be formu-
lated and electively implemented. In view of the fact tbat availabi-
lity of surplus land in Pondicherry is quite limited the Union Terri-
tdry Administration may not be able to allot land to aU those 
agricultural labourers. There should therefore be greater emphasis 
on preparing schemes for setting up small scale and cottage industries 
so that 'these agricultural labourers can devote tbeir spare time to-
wards these small industries and tbereby supplement their income. 
It is needless to say that unless new schemes which aim at raising 
the e!=onomic standard of these down-trodden people are expeditious-
ly implemented the target of bringing at least 50 per cent of the 
families above the poV'erty-u.ne by the end of the Sixth Plan period 
may not be achieved. The Committee need hardly stress that in 
,the absence of proper identification of Seheduled Caste beneficiaries 
and implementation of specific schemes to suit their requiremeats 
there is every possibility that the funds being spent by the Union 
Territory Administration may not brJng about the desired results. 

3.45 At present Identity Cards issued by tbe Department of 
Agricultu~, Government of Pondicherry 'to the Selreduled Caste 
benetldaries contain columna for survey nlUDber of land cultivated, 
ownership/tenancy particulars, extent of land cultivated, source of 
irription etc. The Committee feel 'that the identity cards whicb 
may be called ''Vikas Patrika" or given a suitable nomenclature, 
should be made comprehensive and printed in the form. of a booklet. 
These may contain otber details sucb 88: 

(i) Family particulars. 
(ii) Level of Education. 

(iii) Description of House Site and House. 
(iv) Records of Rights copy and inclusion and exclusion (Khata 

Plot, particulars of land, dass of land and extent of land): 
(v) Livestock (Description of cattle, goats, sheep and birds 

ek and number). 
(vi) Moveable properties (worth above Rs. 50/-). 
(vii) AllQual income and source of income. 

(viii) BMak loans . 
. (Ix) Loans from Cooperative Societies. 

(x) IAaas from ot1ter lIO~es. 
....: 
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(xi) Assistance from Government (Acricultural .oper.tiou). 

(xii) Assistance from Government (other schemes) . 

. (xiii) M'lSCellaneous (Such as special events, marrilll'e, cyclone, 
droucht etc.). 

Items Nos. (viii) to (xii) should include partmala'rs of credit, 
debit and Iilliance. 

In cases where assistance is provided by the Government the 
particulars may lie entered and authenticated by tbe disbursing 
.agencies. 

3.46 The Committee recommend tbat the "Vikas Patrika" should 
be introduced in all tbe States and Union Territories. Tbe Com. 
mittees are of tbe view ~hat this would go a long way. in proper 
monitoring of assistance given to 'the beneficiaries, to find out what 
further assistance is required and to know the impact of the various 
schemes on the economic development of the beneficiaries. 

3.47 The concept of poverty followed by the Government so far 
'for measnring people below the poverty line bas been in terms of 
housebolds with calorie intake below certain prescribed minimum 
level. However, the Pla.~ning Commission has re-deftned tbe poverty 
line based on per perSon requirement of calories and on: tbe consumer 
expenditure. The Committee are in agreement with the view of the 
Planning Commission and feel that tbe poverty.level should be based 
not only on the perl perso,n requirement of calories but it 5hould also 
take into consideration the essential consumer expenditure incurred 
by a person. The Committee recommend 'that definite guidelines 
for fixing the criterion of poverty line sbould be issued for the 
guidance of tbe !field staff so as to enable them to properly identify 
the people wbo fan below the poverty line. 

3.48 The Committee note that the Scheduled Caste aDottees of 
land are given an initial grant of Rs. 250/- per acre for commence-
ment of ~icultural operations. Besides this grant, the Agriculture 
Department also distn'bu'tes improved seeds, manure, pesticides etc. 
at 75 per cent subsidy. The Committee recolllJl1end that a sample 
survey should be made to find out the average expenditure required 
to be incurred by an anottee for the initial development of the land 
BDd thereafter the question of suitable enhancement in the present 
fJeale of grant of RB. 250,. per acre should be considered. . 

3.49 'The Committee also recommend that the .Uottees of land 
should be provided all the inputs through • single agency as far as 

...... sible ana It shOUld nof be necessary for tbem to approach dlffere'ftt 
Departments. : 
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I.M .... ~_t of PODdklterry ~ a, aoltelQo in the: 

year 1981·S! for setting up of agricultural implements hirinlcentres. 
by the unemployed Scheduled Caste youth. It was envisaged 'that 
53 sueb ceatru, eaeh with an iaveatment of Rs. 16OClO/-, would be set 
up. Under this scheme, the extent of subsidy is 7S per cent and the 
balance is to be funded by the banks. During evidence the Com· 
mittee were informed that this scheme becmne operational in 1982·83 
only. The Committee have later heen informed that the Hiring 
Centres are yet to be opened. However 53 beneficiaries were setec-
ted and have been trained in the handling of implements. The 
Committee would like to be informed of the progress made in this. 
regard. 

3.51 The Committee note that the flow of credit from the-
Rationalised banks for agricultural activities has Dot been satisfac-
tory, The main difliculties expreSfied by the banks relate to (i) poor 
repayment of past advances and (ii) constraint of their own resources. 
The Committee feel that ~s regards the question of recovery of past 
advances the Uhion Territory Administration must devise ways and 
means to provide neee!lll8ry help to the banking institutions to reo 
cover the loans ... As regard the second reasod that the banks have 
~nstraint of thea: own resources. the Committee are unable to Leeept 
this position. They feel 'that even with the existing resources it 
should be possible for the banks to meet the requiretVA'nt of the 
agricultural sector so as to give a fUip to the rural economy. The 
Committee need hardly stress that the programmes in agricultural' 
sector are me,llnt for generating economic activity and improving the-
Tepayiag capacity of the loanee and as such it should be the respensi-
bility of the banks to provide necessary funds for 'the agricultural 
sedor. 

3.52 The Committee note that Pondicherry Administration has 
created a Department of Rural Development and the Project Diree-
tor of DRDA who has been re.designated as Director of Rural Deve-
lopment facUitates the sanction of loans to the beneficiaries by th~ 
Banks. 

3.53 The Committee have been informed duri., evidence that the 
approximate COlt of iDstallinc a bore-well in Pondieberryis about 
Rs. 50,000/· out of which as. 25,000/. is given as aubaJ,dy, The!' feer 
&hat the co.t 0{ boreweU is somewhat on t~ hleh side ... this 
matter may be looked into with a view to redUft tbe total coat ot 
construction of a borewell. The Committee feel that in case a 'bore-
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~eIJ faUs, the ~ ...... c.te C1I1t1v.tor would flod it tWBeult to 
"'1M! the loan III ~ Zs,ooo/- aDd _ iDte~lt thereoQ.. T..., Com-JIll."'" recomme .. d that in lucb cases loan should be written off .rter 
• ceJ1iJieate is iss ... by the eoaceraed techaieal a,eney. 

C. HoWling 
Allotment of House-si'tes 

3.54 A Scheme for provision of house-sites to landless workers 
in rural areas was introduced in the year 1971 as a Central Sector 
~heme. The scheme provided for 100 per cent Central assistance to 
State Governments for acquisition of land at a reasonable cost 
and development of house-sites of foo sq. yards for allotment free 
()f cost to landless workers in rural areas. The beneficiaries were 
'-expected to construct their houses/huts on those sites either from 
their own resources and labour or with the help of the State 
Governments. 

3.55 As per 1971 census, out of 46,275 agricultural labourers in 
the Union Territory of Pondicherry, the number of Scheduled 
Castes was 23,953, i.e. 52 per cent. 

3.56 A survey conducted in the year 1975 indicated that out of 
:1.4,777 Scheduled Caste families in the Union Territory, the Dumber 

'of house-less or site-less families was 11,852. About 7000· site-lessl 
house-less families were added subsequently. 

3.57 It has been stated that since 1965, 4616 house-sites have been 
,distributed by the Scheduled Castes Welfare Department and 2~O 
by the Survey Department to Scheduled Caste persons. In reply to 
a question, the representative Of the Government of Pondicherry 
has stated during evidence that the target for allotment of house-
sites during the 6th Plan is 5000 for Scheduled Castes. The num-
ber of house-sites di'Stributed during 1980-81 and 1981-82 was 335 and 
1000 respectively. The 1982-83 target is also for 1000 house-sites. 

3.58 When asked how long it will take to cover all the site-Iess/ 
house-less families, the representative of the Govvernment of 
Pondicherry stated during evidence: "We will take 4 to 5 years to 

.complete the work." In reply to a further question the witness 
added that 7000 siteless people were left now to be covered at the 
rate of 1000 families per year.· 

3.59 It has bet>n stated that most of the landless labourers to 
whom house sites were allotted, were unable to construct houses! 
huts at their own cost. Renee a new scheme, viJ. "F'iDane:l.al ABsls-

.At the f~ctual verification ltage, the Go~ment of Pol!di~ (Drpartmenf 0( 
Wellve) Vide their d.o. No. 128/PA/Deb/S/8g. »t.85th Much 198s have colftcled 
the fiture.1 under: 
Iru". II/ ". -,000 _ 



tanceto landless labourers to construct houses/huts" has been for-
mulated durihg the year 1982-83. A sum of Rs.93.80 lakhs has been 
provided for implementation of the scheme during the Sixth Plan 
period. This is expected to cover 4,000 landless labourers out of 
whom about 2000 will belong to Scheduled Caste families. Under 
this scheme, a sum of Rs. 750/- will be granted as subidy to each 
landless labourer for enabling him to procure materials for const-· 
ructing a houselhut. The Committee have been informed in a note' 
that the cost of construction of a hut would be Rs. 1500/- approxi-
mately. 

3.60 AB it was stated that most of the allottees of free house-sites· 
could not construct houses/huts in the past, the, Committee enquir-
ed whether it would not be better if houses/huts are constructed 
and then sold to the landless labourers after reducing the price of 
subsidy proposed to be given. In reply. the Committee have .been 
informed in a note that the landless labourers to whom free house-
sites have been assigned '8l'e unable to construct even a hut with· 
their own !)ourcc of income. In such circumstances, they may not 
be able to pay the cost of ready-made house-less the subsidy amount. 

Construction of Low Cost Dwelling Units 

3.fi1 As per Harijan Welfare Department scheme, house-sites to 
houseless Scheduled Caste families are acquired, developed and 
distributed so as to enable them tQ construct houses. The size of 
each house-site is normally 3 cents. If an allottee is unable to 
construct house at his own cost, the Department arranges to cons-
ruct low-cost dwelling units on the allotted site under the scheme-
"Construction of low-cost dwelling Units." It was proposed to> 
construct 300 such houses every year, and the work was taken ·up 
uuring the year 1980-81. So far, 74 houses have been constructed 
.md distributed to the eligible Scheduled Caste families. The cost 
uf each dwelling unlt is Rs. 9,000/- approximately (ex~lusive of the-
cost of land). As regards further construction, it has been stated 
t.hat the type, design and pattern of the houses are proposed to be 
nlodifi-ed for which approval of the Government is awaited. 

3.62 When the Committee pointed out that the target for const-
ruction of houses was 3000 per year but during- the last three ,yearlf 
only 74 houses were constructed, the representative of the Govern-
ment of· Pondlcherry stated:-

''We will not be constructing more than 309 houses .under. the' 
original scheme. We cannot operate it at this . level' 
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because it is very expensive. This parti.cular scheme will 
be abandoned. Then we will evolve another scheme 
whereby coverage can be spread much wider than it is 
being done under this particular scheme." 

3.63 In reply to a question, the representative of the Govern-
ment of Pondiche.\"ry, during evidence, stated-

"In these housing colonies built for Scheduled Castes (low-
cost dwQlling units scheme), 20 per cent is kept for com-
munities other than Scheduled Castes. But for this, the 
scheme is not applicable to others. A low-cost house 
today costs Rs. 12,000/- to Rs. 15,000/-." 

Pondicherry Housing Board Scheme: 

3.64 In the year 1980, the Pondicherry Housing Board construct-
ed 96 houses in two-storey buildings in, Pondicherry town for 
municipal employees. The plinth area of each unit is 18sq. ·meters. 
The cost of each units is Rs. 5,810/-. The amount is repayable 'at 4 
per cent rate of interest in a period of 15 years in instalments rang-
ing from Rs. 45/- to Rs. 93,\. per month depenqing upon the length 
of service rendered by each beneficiary under the Municipality. It 
has been stated that out of 96 units, 46 units have been allotted to 
Scheduled Castes and Scheduled Tribes. 

3.65 The Pondicherry Administration had, under the "Land 
Acquisition and Development Schemes~', acquired lands which are 
being developeri into plots on "No profit-no loss" basis. The target 
for Sixth Plan period is to develop 87 hectares of land. The approved 
outlay for this purpose is Rs. 551- lakhs. So far nearly 47 hectares 
of land has been acquin!d and 155 plots have been allottedfdistri-
buted in Anna Nagar and Solal Nagar. Development of 14 hectres 
of land in Law!lpet is in progress, which will .ultimately be develop-
ed into 693 plots. 

3.66 The Housing Board has constructed houses for different 
categories of persoll'S, such as, Middle Income Group, Lower Income 
Group and Economically Weaker Section. Out of lUI4 houses cons-
tructed so far, 116 houses (I.e. 10 per cent) have been reserved for 
Scheduled Caste/Scheduled Tribes. It has been stated that only 51 
persons have comf' forward and availed of the houses available from 
the reserved quota. 

3.''1 Asked why many Scheduled Caste persons were not coming 
forw.aJ:d to take the houses resf'rved for them, the representative of 
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the Govvernment of Pondicherry stated during evidence that they 
preferred low cost houses. Those who were well-to-do, preferred to 
have their own arrangements for construction of houses, instead of 
houses constructed by a third agency. 

368 In a note furnished to the Committee, it has been stated 
that'the number of houses construc~ed by the Housing Board in the 
Year 1979-80 and the number of houses allotted to Scheduled 
Castes/Tribe under different schemes was as follows:-

Composite housing scheme at Solai Nagar 
------ ---.-. --------._--- ---~----

Category 

MIG 

LtG 

EWS 

No. of No. of 
houses houses 

cOl1ltructed allotted to. 
SC/ST 

.----.-~--------.--- .. -----
73 

54: 

Nil 

3.69 Asked what was the basis of 10 per cent reservation for 
Scheduled Caste/Scheduled Tribe in Housing schemes of the Pondi-
cherry Housing Board when the Scheduled Caste population was 
16 per cent as per 1981 census the Committee have been informed 
that the Pondicherry Housing Board, being a statutory corporate 
body. has plenary powers in the matter of reservation of houses to 
diWerent categories of persons including Scheduled Castes and 
Scheduled Tribes. The 10 per cent reservation for Scheduled 
-Castes was made prior to 1981 Census. 

3.70 AC'cording to the data furnished to the Committee there 
were 11,852 house-less or site-less families in 1975 in the Union 
Territory of Pondicherry and about 7000 such famiUes were added 
subsequently. The target for allotment of bouse-sites during the 
'Sixth Plan period (1980-85) is 5,000. The number of house-sites 
allotted during 1980-81 and 1981-82 W88 335 and 1000 respectively. 
In 1982-83 also the target is for 1000 house...utes. The Committee 
have b~n il1fonned during· evidence that there al'e no ?OOOsite-leu 
people to be covered at the rate of 1000 families pel" year. ofte 
Committee thus find that even if the target of giving 1000 . house-
sites pel' year is IIdbered to, it will take another 1 years to cover all 
'such faunilies. The Committee feel unhappy that this work has 
already taken a 1001{ time. This only shows lack of interest on. the 
lIart of the Union Territory Administration to provide shelttt' t. 



"'be ~teless workerS .. The Committee recommend th,t the work of 
allotment of houSe sites should be ICompleted within a period of six 
months. 

~-

3.71 The Committee have been infOlmeti that most of the beae-
ficiaries under the scheme for allotment of hou...e-sites to landless 
worker1i, were unable to construct hooses/huts at their own cost. 
Hence a new scheme viz. 'Tlnaneial assistance to landless lat.ourers 
to construct houses/huts" has been formulated by the Ac1ministra-
Hon during thp year 1982·83. Under this scheme, it is expected that 
4000 landless labou",rs out of whom about 2000 will belong to 
Scheduled Caste families wil be covered during the Sixth Pan. A 
sum of Its. 750/. will be granted as subsidy to each landless labourer 
for the construction of a house/hut. The 'Committee have also been 
infonncd that cost of construction of a hut is about Rs. 1500/-. Thus, 
in this scheme the allottee would have to raise about Rs. 750/- from 
his own resources for construction of the hut. The Committee fee) 
npprehcJl!Oive that the landless lnbourers, out of their sheer poverty, 
might not utilise the cash subsidy of Rs,. 750/. for construction of 
hut and thus continue to remain without any shelter. The Commit-
tee th~re{(.re recommend that the scheme may be implemened as 
lInder:-

(i) The Government may· undertake construction of bouses 
on the sites allotted to the landless labourers. After 
reducing the subsidy amount of Rs. 750/., tbe balance of 
the eost of construction may be met by giving loan reo 
payable in convenient instalments and at a concessional 
rate of interest. 

(it) Tbose allottees who are unable to take houses even on 
loan basis, the Government may help the allottees in 
procuring the construction materials out of the subsidy 
amount payable to them so that they may with their own 
labour, construct huts on the sites allotted to them. 

3.72 ~t present 10 per cent of the houses constructed by the 
Pondicherry Hon~jng Board have been reserved for SchcIued Casteal 
Scheduled Tribes. The Committee have been informed that out of 
11M bouses constructed so far by the Hou!Ung Board under various 
categories such as Middle Income Group, Lower Income Group and 
the E('onnmical1~' Weaker Section, 116 houses were reserved but 
only 51 Scheduled Caste persons had come forward to avail of tbe 
~oncessjon regarding allotment. of a house against the re.erved 
quota. When asked during evidence as to why the reserved quota 
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was not availed of in fuU, the Committee were informed that people 
preferred. low COlt holW'S and those who were wel1-to~o, preferrecli 
to have their own arrangements for the construction of houses 
instead of houses constructed by a third agency. The Committee· 
arc unable to accept the plea of the Union Territory Administration 
that there are not sufficient Scheduled Castes in Pondicherry to· 
take the houses against the reserved quota. However the Committee 
feel that the Housing Board should go into the precise reasons why 
the Scheduled Caste families are not able to avail of their reserved 
quota of houses. A break-up of the houseS in MIG, LIG and EWS 
categories, allotted to the Scheduled Castes may also be furnished! 
to the Conmlittee. 

3.73 The Committee al~o note that during 1979-80, 149 houses' 
were constructe(l at Solai Nagar out of which 22 were in M.lG., 73 
in L.I.G and 54 in E.W. S. category. Out of these, only 8 houses 
were allotted to ~cheduled Caste/Scheduled Tribes in tht~ Lower 
Income Group (LlG) and Economically Weaker Section (EWS) 
(~roup. TIll! Cr'mmittee feel unhappy that out of 149 houses cons-
rueted at Solainagar only 8 hous(% were allotted to Scheduled 
Caste/Scheduled Tribes. rt'he Committee recommend that if ade-
quate number of ll))plh'ations 'ue not l'ec,'I~t'd f~j' allotment.f 
houses against the reserved quota the last date fixed for receipt of 
applications should be extended in the case of Scheduled Caster 
Scheduled Tribe applicants and the aUotments should remain open 
till the reserved quota is filled up. Adequate publicity should be 
given through advertisements in the newspapers regarding availa-
billiy of houses against the reserved quota. 

3.74 The Committee feel unhappy that although the Scheduled 
Caste population in Pondicherry as per 1981 census is 16 per cent the 
reservation of houses for them is only 10 per cent in repect of" 
houses constructed by the Pondicherry HOUling Board. The Com-
mittee do not feel convinced by the' explanation of the representa-· 
tive of the Union Territory Administration given during evidence 
that 10 per cpnt reservation for Scheduled Castes was made prior to· 
1981 Census. In fact even according to the 1971 census the Sche-
duled Caste population in the Union Territory was 15.46 per cent. 
The Committee recommend that in the allotment of hous,"s, the-
reserved quota for Scheduled Castes/Scheduled Tribes should be 
16 per cent or even more in accordance with the percentage of their' 
population in the Union Territory. The Committee also recommend' 
that the question of enhancing the reserved quota in the allotment 
of houses should be taken up with other States/Union Territories. 
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D. Roads 

3.75 It has been stated that roads connecting the basties/hamlets/ 
dwellings of backward Scheduled Caste communities to the villages 

. l:!nd in certain cases from one' village to another Village are being 
'covered under the Rural Roads Scheme (Minimum Needs Pro-
gramme) . In most of the cases lands are being acq'Uired and earthen 
roads are formed.. Wherever earthen roads are available the same 
are metaUed and metal roads are surfaced. Out of 333 villages in 
the Union Territory of Pondicherry 273 villages had been connected 
with all-weather roads by the end of the year 1979-S0. At the enti 
of 19S0-81 and 1981-82, 13 and 12 villages respectively had been 
connected with all-wea,ther roads. During the year 1982-83, 14 
villages are proposed to be connected with all-weather roads and 
the remaining 21 villages would be covered during the period 
1983-85. 

3.76. The Committee have been informed that there are no 
scheduled caste villages in the Union Territory but there arEl 
colonies and basties where scheduled caste people live. Whenever 
a village is connected with all-weather. road the scheduled caste 
habitations/hamlets are benefitted. Conseq~ently, there is no sepa-
late scheme for road construction for habitations of scheduled 
castes. The internal roads in the colonies are laid by the local 
bodies to whom grant-in-aid is given by t~e government. 

3.77 The Committee note that out of 333 viUaees in Pondicherry 
312 have been covered by all weather roads by the end of 1982-83 
and the remaining 21 villages are expected to be covered by the end 
of 1984--85. The Committee need hardly emphasise that the road 
development in the areas where Scheduled Castes live will not only 
provide necessary support to their economic activity but will al~ 
lead to their social upliftment. The Committee tberefore, recom'-
mend tbat utmost priority should be given ffir the construction of' 
rural roads so that aIt tbe villages including Harijan buties are well' 
connected by roads by the end of the current Plan' period,. . .. . . . .. 

E. Co-operation 

Farmers Service Co-operative Societies: 

3.78. As regards the role played by the co-operatives in accelerat-
ing the pace of e~onomic development of Scheduled Castes, the 
Committee have been informed that under the State· Seetor Plan 
Schemes 1981-82 nearly 650 Scheduled Ca-ste members have heeD' 
orovided with share capital loan of Rs. 20/- per individual for taking 



shares and to increase the borrowing capacity in the village co-
operative agricult'llral credit society and Farmen; Service Co-
operative society. The share capital loan is' repayable over a 

, period of five years and it is an interest free loan earmarked for 
Scheduled Castes only. During 1982;.83 also it is proposed to conti· 
nue the scheme for the benefit of 1,150 Scheduled Caste members. 
Further. under Co-operative Development Programme 1981-82 
(SCI) a sum of Rs. 2.625/- was provided to 57 Scheduled Caste mem-
bers of Farmers Service Co-operative Society for reimbursement of 
50 per cent of the hire charges incurred by them for hiring tractors 
from those 'Societies for agricultural operations, It is proposed to 
continue the scheme for the benefit of 240 members. A sum of 
&. 6,000/- have been provided for the purpose in the bUdget of 
1982·83. Further, all co-operative institutions have been requested 
,to earmark 16 per cent of its advances for Scheduled Caste members. 

3.7g. It' has been stated that in Pondicherry five Farmers Service 
Co-operative Societies are functioning. The total membership of 

'these societies is 6866 out of which the number of Scheduled Caoste 
farmers is 1545. Out of these 15450 members, 542 members have 
been granted loans amounting to Rs. 2.50 lakhs. 

3.80 Village Co-operative Agricultural Credit Societies provide 
production-oriented short·term loans to the farmers. Loans are 
recoverable within 12 months from the sale proceeds of the produce 
of the farmers. 

'Landless LaboUTeTS Co.operative Societies: 

3.81 The following five Landless Labourers Co-operative Societtee 
are functioning in the Union Territory from the date mentioned 
'against each: 

(a' Oul~l'et~t ~icultural Landlell Labourel'a Coop<'ra1ive 
Society LimIted, l'ondicherry • • • • • lo-g-197a 

(II) Pondieherry AgricUltUral Landless Cooperative ~iety, 
l'oudicberry • • • • • • • • • 111-11-1975 

(3) Dariyalati~pa Agricultural Landless Labourers Cooperative 
SOCiety LImited, Yanam • . • . . . 

(4) Kanakalapetta Agricultural Landless Labourers Cooperative 
Society, Yanam. . . . • . • . 

(5) P~rempetta J\1ricuit1U'&1 Landlesa Labourers Coop<'rath"e 
St>ciety Limited, Yanam . • . . . 10'9-1975 

ThelSe. societies un~akecu1thfat1on of Peramboke lands on 
lease and thereby PrOVide regular work to the members. Peramboke 
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la:nds are those lands which are unfit for cultivation in "as is and' 
where is" condition and which belong to the Gove.nunent. 

3.82 In a note furnished to the Committee after the evidence, 
it has been stated that out of these five societies, 2 are dormant and 
the remaining 3 are functioning in Yanam region. Particulars of 
Government land leased to these 3 societies alui their membership. 
are given below. 

Area of land 
covered 

No. of 
Me!nbel'a 
(all SCs) 

(i) Dariyalatippa Arricultural Field Labourers 
Cooperative Society. • ~ .. 311 hectares and 65 104 

acres 

(ii) Farampetta Agricultural Field Labourers 
Cooperative Society 7f1. hectares and 48 IS8 

acrea 

(iii) Kanaka1a\>etta Agricultural Field Labouren -
Cooperalive Society ... 10 hectares 116 

.3.B03. In these societies, cultivation is undertaken joinUy by the' 
members of the societies for which they are paid in terms of cash. 
The products are ~old through the Committee of Management by 
acting as Agent of the members concerned, and do not do business 
as owner .on behalf of the society. ~11 transactions by way, of sale, 
on behalf of the members shall be on cash payment system. The 
Committee of Management may charge a reasonable cornm.i6sion on 
sal-es arrangement by it. It has been stated that these SOCieties have 
not established their sound footing in the field as there is litUe 
scope for availabiliy of peramboke land for cutivation. Further, 
these societies do not have sufficient lands of their own or on leaslt-
for carrying out their trade. 

CYcle-rickshaw Co-operative Societies: 

3.84 It has been stated that two cycle--rickshaw co-operativ& 
societies are functioning for the benefit of the weaker sections. 
Under this scheme cycle-rickshaws are bei~ distributed to the 
members of the co-operative societies on hire-purchase basis. As and' 
when the cost of the cycle-rickshaw is repaid the member to whom 
the cycle-rickshaw is distributed becomes owner of the vehicle . 

. ~.85 Asked whether the cost of the Rickshaw ~ to be paid back 
1n instalments, it has been stated that 50 per cent of the cost of th~ 
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:rickshaw (Rs. 2000/-) subject to a maximum of Rs. 800/- per vehicle 
is granted by way of subsidy. 

3.86 In reply to a question, it has been stated that for the year 
1982-83, 1,250 cycle-rickshaws are earmarked for distribution out 
of which 250 are meant for Scheduled Caste members. 

3.87 During evidence the Committee desired to know the amount 
'spent for providing cycle-rickshaws to members of the Cycle-
'Rickshaw Workers Cooperative Societies out of the Special Compo-
nent Plan. The Chief Secretary, Government of Pondicherry, in-
formed the Committee that in 1980-81, it was Rs. 10,000/- and in 
1981-82 the amount spent was Rs. 50,000/-. In 1982-83, Rupees 2 1akhs 
were going to be spent fOr them. These figures were on the ~is 
of subsidy element of Rs. 000/- per rickshaw. The balance amount 
of the cost of rickshaw was paid as loan recoverable in 36 monthly 

. instalments. 

Other Societies: 

3.88 The Committee have been informed that one Leather 
"Workers'Industrial Cooperative Society and one Primary Milk Pro-
ducers' Cooperative Society at Uthiravahinipet are functiening 

,exclusively for Scheduled Caste members for their welfare and 'up-
liftment of their economic conditions. The details are given below: 
Pondicherry Leather Workers ffidustrial Cooperative Society: 

3.89. In this Society so far 35 members were enrolled. The 
'Government has provided necessary financial assistance in the 
'following ways:-

(a) by way of share capital contributiOn" 

(b) Managerial subsidy at the rate of 100 per cent, 
75 and 50 per cent is granted to the Society on 
tapering scale 

(c) Working Capital Loan 

(d) Assistance for the purchase of furniture 
; 

(e~ Assistance towards the purchase of machinery 
equipment, tools, etc. (.80 per cent loan; 20 ~ 
cent subsidy) 

Rs. 
10,000 

10,000 

3,000 

10,000 
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-UthiNZVQ.ginipet Milk Producers' Cooperative Society: 

3.90 There are 41 members on the rolls of the Society. The 
Government has provided the following financial assistance to the 
'1ioaiety:-

(a) Government share capital contribution 

(b) Furniture subsidy 

as. 
2,000 
1,500 

3.91 In addition to the above, the societies have been provided 
.assistance of Rs. 2,000/- for the p'urchase of milk collection' equip-
ment. 

3.92 The Committee regret to point out that during 1981-82 
only 57 Scheduled Caste farmers who were members of Farmers 
,Cooperative Societies were given 50 per cent reimbursement in the 
hire chaqres of tractors hired from the Cooperatives for apicultural 
operations. The expenditure was met from the funds earmarked 
for Special Component Plan. The scheme is proposed to be conti. 
nued during 198Z-83. As.there are only 2269 Scheduled Caste cui-
1ivators in Pondicherry as per 1981 Census, the Committee 
-recommend that this scheme should be implemented on a permanent 
'basis so that all the Scheduled Caste farmers owning land are 
benefited and they can get the facility of mechanised agrieu1ture 
'in their fields. 

3.93 The Committee also recommend that the subsidy in the hire 
charges of traclors should be made available to all the' eligible 
'Scheduled Caste cultivators and even to those who ,are not members 
of the farmers' cooperatives. 

3.94 The Committee not that there are 5 landless labourers co-
opera~jve societies. which undertake cubivation of ,Government 
wasteland taken on lease and thereby provide regulat work to the 
members. Two of these five societies are dormant and tbe remaining 
three are functioning in ¥anam region. -It has been stat.ed that these 
'societies have not established a soun~ footill/g as they do not have 
sufficient lands of their own or on lease for carrying out their trade. 
As majority of the Scheduled Castes in the Union Territory are 
agrieultural labourers 'the Committee feel that these cooperative 
societies should be strengthened SO that the landless labourers can 
earn their llveUhood on a regular .basis. Government should also 
render. neeessary usistancefor reclaiming wasteland Jiven on lease 
110 as to make it cultivable. Necessary inputs 1ike manure, ~nd 
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improved $eeds: .tu»uW abo be provided at subsWiMd ~atea 80 as. ~. 
increase the yield. The Committee feel that as the wasteland avail· 
able in Pondicherry for being given on lease to LaRdless Labourers' 
Cooperative Societies is quite limited, the UniOil Territory A4-· 
ministration should provide schemes for setting up smaD seale 
industries for ·the landless labourers. These scheme should be an 
additive to the cu1tivati~'n pr~ammes of the societies so as to make 
them viable units. If necessary. the question of converting these 
cooperative societies into multi-purpose cooperatives should also be 
considered. The Committee feel that merely by cultivating the 
wasteland the economic standard of these people will nev_er improve 
and therefore, various schemes in the agriculture and allied sectors 
should be taken up by these cooperatives. 

3.95 The Committee note that undcr the scheme of purchase and 
distribution of cycle-rickshaws to weaker sections 50 per cent of the 
cost of the rickshaw subject to a maximum of Rs. 800 per vehicle 
is granted by way of subsidy. During 1982·83 out of 1,250 cycle-
rickshaws to be purchased only 250 are earmarked for distribution 

. among the Scheduled Castes and the expenditure on Scheduled 
Caste heneficiaries is included in the Special Component Plan. The 
Committee desire that the impact of this scheme should be studied 
and in case it has helped to raise the economic standard of the 
Scheduled Caste people then more funds should be allocated for this 
scheme to assist a larger number of Scheduled Castes under the 
Special CfUIlponent Plan. 

3.96 As pulling or cycle rickshaws is known to affect the health 
of the people over a period of time, the Committee recommend tbat 
efforts should be made to provide assistance 'to these people for 
purchase of auto-rickshaws. The ultimate aim should be that tbey 
gradually switch over to auto-rickshaws or some other job. 

3.97 The Committee have been informed that persons belonging to . 
Scheduled Castes are provided with share capital-loan of as. ZO per 
individual for taking shares in the village co-operative agricultural 
uedit societies and farmers service co-operative societies. This share 
capital loan is in'terest free and is repayable over a period of 6.ve 
years. The Committee recommend that the amoWlt equivalent to-· 
the value of one share should be given as grant to the Scheduled 
Castes to enable them to enrol themselves as members of such 
societies. Furthe~1 for purchase of additilUlal shares required hy the 
loa."lee for obtaining loans form such societies, an aD\Ount equal the . 
value of additional. shares sbould be given as share capital . lo~n' 
which . should be interest free and repay.;blein convenient. 
instalments. . 
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F. Inaustrial Development 

3.98 The Committee have been informed that certain schemea 
have been initia~ by the Government of Pondicherry to attract 
Scheduled Caste Entrepreneurs to start new indUStrl88. 

3.99 The Pondicherry Industrial. Promotion. Development and 
InYestment Corporation (PIPDIC) has been set up by the Govem-
~ under the Companies Act, 19M to promote mchaatrial cIeve1op-
ment in the Union Territory. Its main functiOlll ... :-

(i) To. proVide fiDancial_i ..... by wq o:f tenQ lam ... _tin, up new inclult1'i. and for 8XJ*lIi.onla~ 
pt'QINmm., ~t oC .. ~~ ~ 
aueh... aetUD« llP iIMluaWW... .. to provi4e 
d.eveloped plota and bwl:t--up sheds to entrepreneurs. 

(it) htending matketinl asststaDee. 
(iii) Equity participatiOn. 
(iv) !!ntrepreneurial galcianc:e. 

3.100 During the year 1 ..... PlPDIC provided ,ssistance of 
&.~ 8,36 lakhs to five Scheduled Caste entrepreneurs under its 
transport industries scheme. 

3.101 A sum of Rs. 40 lakhs has been allocated by the Govera-
ment of Pondicherry for 1982-83 towards the share capital of 
PIPDIC. Out of this amount, Rs. 14 lakbs would be utilised for 
SC/ST entrepreneurs in the following manner:-

(i) In the Merupalayam Industrial Estate, out of 76 shed.l 
constructed so far, 7 sheds have been earmarked for SC 
entrepreneurs. Each shed will cost approximately RB. 1.25 
lakhs. The SC/ST entrepreneurs are allowed rent subsidy 
to the extent of 50 per cent in the first two years, 40 per 
cent in the third year and 25 per cent in the fourth and 
fifth years. So far 3 sheds have been allotted to the Sche-
duled Castes. 

(ii) In the transport sector, 30 per cent of the transport loans 
amounting to Rs. 36 lakhs are available for SC/ST entre-
preneurs. Out of this amount, 90 per cent will come from 
IDBI and Rs. 3.6 lakhs from PIPDIC. 'n1e margin re-
quired for transport loan haS been reduced from 15 per 
cent to 5 per cent. 
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(iii) Under a special scheme for SC/ST entrepreneUl'S, loana 
upto Rs. 2 lakhs at 11.5 per cent interest per annum are 
available. For these loans SC/ST entrepreneurs have to 
provide a margin of 5 per cent whereas for others the 
margin is 20 per cent. The interest charged from SCfST 
entreprene'Urs is 1 per cent below the normal rate. 

3.102 An, Entrepreneurs Development Programme (Training) .~ 
Olle month's duration was conducted by PIPDIC in collaboratioQ 
with Industrial Development Bank of India and State Bank of India 
from' 19-4-82 to 18-5-82 for Scheduled Castes only. 21 candidates 
participated in the programme. The Committee have been infonned 
dUring :evi~Ifce that out of these 21 persons, 7 persons showed 
tilterest in starting their own industries and the rest preferred to 
take up paid jobs. The Committee enquired whether such trained 
Scheduled Caste persons did not come forward for starting indus-
tries due to lack of finance or experience. In this connection the 
representative of the Government of Pondicherry stated during 
evidence that efforts were made to attract trained Scheduled Cast 
persons to start new industries h'ut they were not coming forward 
to get loans which could be made available. 

3.103 It has been further stated that a Techno-economic survey 
was conducted by a Team of Officers from Small Industries Service 
Institute, Madras, in collaboration with District Industries Centre. 
Pondicherry, Khadi and Village Industries Commission and All 
India· Handicrafts Board during August-8eptember 1978. The sur-
vey report recommended the gearing up of the secondary and 
tertiary sectors to meet the challenge of growing unemployment in 
the territory. In view of the urgent need for creating employmen~ 
opportunities for local labour force, the survey report suggested 
s~~g up .o~ industries like, (i) Industrial fasteners, (li) Pulleys, 
(m) Alunuruum card cones, (iv) Bicycle carriers and stand, (v) 
Mechanised fishing boats, (vi) Link clips, (vii) Cycle Brakeshoes 
(viii). Rice huller screens, (ix) Aluminium furniture, (x) Sodiun: 
sulphide, (xi) Zinc Sulphate, (xii) Ferrous Sulphate (xiii) eoir 
Fibre and coir products, (xiv) Drugs and pharmac~ticals (xv) 
Dyes intermediates, (xvi) PVC pipes, (xvii) Rice bran Oil, (xviii) 
Leather foot wear and articles, (xix) Leather articles required for 
textile mills, (xx) Starch, etc. . 

. 3.104 The ~urvey report indicated that the marine wealth of. this 
tenitory proVldes ample scope for s~g up of marine industrie8, 
but ther~ are no landing facilities in the Union Territory. There-
fore, settIng up of a fishing harbour had been suggested 
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3.105 When asked about the progress made in regard to settlDa 

-up of a fishing harbour as recommended in the Report of Techno-
,economil: survey submitted in 1978 and whether the shipping har-
bour ami the fishing industry is likely to benefit the Scheduled 

"Castes, the Chief Secretary, Government of Pondicherry has stated 
<luring evidence 'as 'Under: 

• ,I 

"So far as the fisheries project is concerned, it is a project 
which is linked with our port project in Pondicherry. The 
ship is anchored in mid-sea and the cargo is unloaded into 
the barges. But during the current four months, the 
port cannot operate at all because of the high swell in 
the sea. During this season, they cannot take fishing 
boats in the Pondicherry region because there is no relay 
basin for that. During this season we hope to open out 
the river mouth so that all these vessels can move into 
the basin of the river where one side of the port is for 
handling of the cargo and other for fishery. Once this 
comes out then there will be very nice berthing and cold 
storage and fisherman marketing etc. All infrastructure 
is going to be set 'Up." 

3.106 Asked about the incentives provided to Scheduled Castes to 
'set up cottage industries, it has been stated that training is impart-
ed every year by the District Industries Centre and the DRDA in 
hand printing of textiles, Wood carving, Palm-leaf articles, Auto 
mechanism, Radio mechanism, Welding and coir fibre, coir ropes. In 
all these training programmes, 20 per cent of the seats are reserved 
for Scheduled Caste entrepreneurs. After the completion of train-
ing, the entrepreneurs are 86sisted in starting their own industries 
by helping them in getting financial assistance from Nationalised 
Banks and financial institutions. 

3.107 Pondicherry Khadi I and Village Industries Board has pr0-
vided employment to the extent of 16 per cent of the total workera 
in each of their four khadi spinning centres and also in their bruah 
making unit. 

3.108 Further, a khadi spinning centre excl'L16ively for Sche-
duled Caste persons js being started which will provide direct em-
ployment to 29 Scheduled Caste persons. 

3.109 Pondicherry ~hadi and VUlage Industries Board is provid-
ing loans for setting up of vfllage and cottage industries at 4 per cent 
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interest rate. So far three persons have availed of this facility this: 
year. 

2.110 l,Jnder the Composite Loan Scheme, Nationalised Banks 
grant loans to scheduled castes/scheduled tribe entrepreneurs. So 
far 15 scheduled caste entrepreneurs have availed of loan under this· 
scheme. 

3.111 PIPDIC is also giving loans to cottage industries under the-
composite loan scheme at 9.25 per cent interest and for loans exceed-
ing Rs. 25,000 at 11.5 per cent interest, which is 1 per cent below 
the normal rate of interest. 

3.112 'The Govemment of Pondiehetry have stated that the-
following types of cottage industries can be started in the Union·. 
Territory: 

1. Production of Matches 
2.E"traction of Oil 
3. Processing of cereals and pulses 
4. Pottery 
5. Carpentry and Blacksmithery 
6. Lime Industry 
7. Bee-keeping 
8! Cane and Bamboo 
9. Pickles 

10. Palm products 
11. Agarbattis 
12. Brick making 
13. Leather making 
14. Khadi spinning 

Credit 1acility for purchase of agricultural land 

3.113 Taking note of the fact that Government of Pondicherry had 
schemes to advance loan upto Rs. 2 lakbs to Scheduled Castes at 
11.5 per cent interest for setting up industries, the Committee 
enqpirecJ whether such investments were not desirable in the agri-
cultural sector as Scheduled Castes were basically agriculturaD 
labourers. The C::ommittee wanted to know whether loans could be· 
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,given for purchasing land. The representative of Ministry of Home 
Affairs has stated during evidence that: 

"In West Bengal there is a scheme. The State Government 
themliielves have prepared it and they had put it into action 
about two years back saying that if any share-cropper 
wants that land or be the owner of that land and if the 
land owner or raiyat wants to sell the land, then the 
money that will be needed for buying this land would be 
provided by the GoverIiment to the sharecropper turned 
Raiyat and the land will be hypothecated to the Govern-
ment." 

3.114. The Committee have been infonned that the Pondicherry 
.IndustttaI Promotion, Development and Investment Corporation 
(PIl»DIC) has been set up by the Government. Its main functions 
. are to provide financial assistance by way of tenn loans for setting 
up new Industries or for modernisation/expansion of existing indus-
,tries, 

3.115. Although 7 sheds out of 76 sheds constructed In the Metu-
palayam Industrial Estate have been earmarked for Scheduled 
Caste entrepreneurs and rent subsidy by PIPDIC Is avatlable to 
the, only 3 sheds have been allotted to the Scheduled Castes so far . 

. The Commit~ are led to the ooncluslon that PIPDIC has not b('!en 
JOOkmi' after the interest of Scheduled Castes to the desired extent. 
They recommend that earnest etrorts should be made to ensure that 
all the sheds teserVed for Scheduled dastes are actually allotted to 
,thehl and it necessary the conditions tor allotment should be relaxed. 

3.116. An Entrepreneurs Development Programme (TrainIng) of 
'One month's duration was conducted by PIPDrc In collabOration 
with IIldustrlal Development Bank 01 India and State Ban of India 
.durtnr April.May, I. tor Selieduled Castes only. The Committee 
:have been mformed that out of 21 persou l1rho were trained, 7 per-
'sons showed interest In starUng thetr own industries and the rest 
'preferred to take up paid Jobs. The reJ)re8enfaUve of the Govern-
ment of Pondicherry stated during evidence that the efforts made 
'by the Govemmellt to attract walnedSehe4uled Caste persons to 
let loans for starting new bldustrles did not suceeecJ. The Cona-
mittee feel tliat • bInInI' ~e 01 one month's duration 
~ld not have been adequate tor any entrepreneur to enable him 
to stan any 1le1f industry. Th~ Committee feel that the training 
programme should be for a greater duraUon and there should be 
adequate publicity about such training programmes. They are ot the 
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view that if Scheduled Caste perSODS are riven adequate traIDJ.q. 
and the requisite financial assistance, there is,no reasons why tlley 
should not come forward to start new Industries. The Committee 
recommend that PIPDIC should be reared to the task of rendering 
necessary assistance ;to the scheduled caste entrepreneurs for 8ettlnr 
up small industrial units. 

3.117. From the infonnation furnished to the Committee regard-
ing facilities availed of by Schedulecl Caste persons to start village 
and cottage industries, it is evident that nothing worthwhile has 
been done to encourage them ,to start such industries. The Com-
mittee expect that special attention would he paid by the Govern-
ment of Pondicherry, District Rural Development Agency and 
the Pondicherry Khadi and Village Industries Board to involve a 
greater number of Scheduled Caste persons in taking up these-

. industries. 

3.118. The Committee recommend that necessary steps should 
be taken to exploit the marine wealth of the sea near Pondicherry 
As suggested in the Report of Teclmo-economic Survey conducted 
10 1978 the question of settlng up a fishing harbour tor providing 
berthing facilities to vessels may be considered. 

3.119. The Committee note that Government of Pondicherry 
have schemes to advance loans upto Rs. 2 lakhs to 8checluled Castes 
at 11.5 per cent interest for settin&, up industries. The Committee 
recommend that the loans advanced to Scheduled Castes should Dot 
carry the normal.l'l\te of interest of 11.5 per cent but such loaas 
should be given at concessional rates of interest and the conditions 
for getting the loans should also be relaxed in·the case of Scheduled 
Caste entrepreneurs. The Committee feel that loans upto Rs. 2 
lakhs should not be confined to the industry sector alone and such 
loans should also be given to the Scheduled Castes for parchasiBg 
agricultural land if persons belonging to these castes come forward 
for the purpose. The Committee suggest that this matter may be 
considered and a scheme drawn up. 

I 

3.120. The Committee note that' uptil now new sub-heads in 
the budget for the Special Component Plan outlays have not been 
opened and the matter is still being pursued with the Accountant 
General, Tamil Nadu, Madras. The Committee may be informed 
whether new such-heads ,have been opened in the budget for 1983-
84 to indicate allocatiODl and expenditure on schemes included in 
the Special Component Plan. 



CHAPTER IV 

A. Education 

4.1. The percentage of literac:,y in general and of Scheduled 
Castes according to 1971 Census and 1981 Census in Pondicherry 
was as under:-

Total 
Population 

Literatel Percentage 

1,.,1 Ceaa_1 

General 4,7 1,70 7 2,17,058 ...s.0lZ 
Scheduled Cast~. 72,92 1 '3,633 18.70. 

1911 Cea ••• , 

General 6,04,47' 3,37,615 55·85 
Scheduled Castes 91),636 SI,275 38.36 

4.2. The principal language in Pondicherry and Karaikal regions 
of the Union Territory is Tamil, while in Mahe it is Malayalam 
a,nd in Yanam, it is Telgu. In addition, French and English are 
a.U!O fairly widely spoken in all the regions. The medium of instruc-

. ~ion in various schools and colleges also varies from region to 
region. . 

4.3. As per data given in the Fourth All India Educational Survey 
<brought· out by the National Council of Educational Research and 
Training, the enrolment of stu~nts in the year 1978 at school stage 
in the Union Territory of'Pondicherry was as follows: ...,.. 

Total Enrolment % of 80s to 
enrolment of Sch. total 

ftasres enrcnment 
(all commu-
nities) 

Primary8tage (Clalll I/V) 74,01l4 II,og6 15 % 
., 

Middle Stagf! (dla9~ VI-VIII) 118,1143 3,047 10.8 % 
High/Hr. Secondary stage (Glasses IX-XII) 14,229 1,1I64 8·9 % 

It will be seen from the above table that the enrolment of Sche-
duled' Caste student!! to the total enrolment came down from 1.5 per 
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cent at primary stage to 10.8 per cent at the Middle Stage and to 
8.9 per cent at the High/Higher Secondary Stage. 

School Education 

4.4. The percentage of drop-outs of Scheduled Caste students at 
the school level stage is stated to be as under:-

(i) Primary Stage-27.4 per cent 
(ii) Middle Stage-16.05 per cent 

(iii) Secondary Stage-57.8 per cent 

4·5. As regards higher percentage of drop-outs at the secon4N"Y 
stage, it has been stated that the possible reasons are largely ec0-
nomic. By the time a child reaches the age to enter higher secondary 
stage, they demand for his/her services within the family incte'ases 
and the pressure for retaining the child at home mounts. Further, 
the child has to travel longer to J;"each higher secondary school. 
This is also the stage when the child becomes ineligible for some of 
the incentives provided at the earlier stages, such as, mid-day meal, 
supply of free uniform etc. 

4.6 Referring to the distance between the homes of Scheduled 
Cute students and higher secondary schools as one of the reasons 
tor drop-ou.t, the representative of the Government of PondicheiTy 
has explained during evidence that the average distance is 3bns. 
He has also stated that there are hostels attached to the schools. 
When the Cb!n'tnittee pointed out that the clistance criterion was 
5 kms. for entltUng a student' to get a4mtaidon in a hostel, the ~­
'Sentative of the Government of Pandicherry observed.-''We will 
relax the distance criterion." 

4.7. When the Committee pointed out that the drop-out rate of 
primary stage was 27.4 per cent and why education was not made 
-compulsory at primary stage, the representative of Government of 
Pondicherry has stated during evidence that: 

"We are providing all possible facilities at that stage-books, 
fees, untfonn., mid-day meal; etc. We are' tryin,' to 
Introduce scheme of retl!ntion scholarship if the child 
contil1ues to remain in school." 

4.B. The wltness has added that the parents are given Rs. 15'- per 
month' per child as an incentive. -At present such payments are 
m4lde for the girls in the primary stage so that they may t')()t fully 
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attend to household duties. On the case of boys there i'S not much 
of a problem. The pressure is on the girls who are likely to be 
withdrawn from the schools. 

Pre-matnr scholarship 

4.9 The pattern of pre-matric scholarships offered to the 
scheduled caste students by the Union Territory Administration is 
subject to the prior approval of the Ministry of Home Affairs. The 
Ministry of Home Mairs have approved the follOwing scales:-

6th and 7th Std ... Rs. 50/- per annum. 
8th and 9th Std ... Rs. 80/- per annum. 
10th Std. ... Rs. 100/- per annum. 

~10. Education upto 12th standard is virtually free for all stu-
dents in the Union Territory of Pondicherry. The amount of scho­
larship normally used to cover the cost of text boola; and stationery. 
The Administration feels that the scholarship levels are rather low 
and need to be raised. 

P08t-matric scholarships 

4.11. It has been stated that during 1981-82, 492 Scheduled Caste 
students applied for the award of Post-matric Scholarships alid till 
of them have been awarded too scholarships. The Post-matric Scho-
larships are paid out of Central ~tance. During 1981-82, the 
Central aaristance was received rather late in the financial year 
resulting in delay in actU'al disbursement. During evidence when 
the Committee enquired about the reasons for this delay, the repre-
aentative of the Ministry of Home Affairs has stated:-

"The delay was on account of the fact that this was pending 
for an upward revision of the rate. It was done sOme 

time in JUly 1981, and' we Can assure you 'that from' this 
year, there would be no such delay. All the Scbednled 

Caste candidates who were entitled for this have been 
paid. " 

Hostels 

4.12 At pl'eaent there are 15 hostels for Scheduled Castes run by 
the Directorate of Welfare of Scheduled Castes, in the Union Tem-
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. tory of Pondicherry. The strength of the hostels during the year 
1981-82 was as follows:-

R~gion 

Pondicherry 

Karaikal . 

Yanam . 

TOTAL 

No. of 
hostel. 

8 

5 

\I 

Capacity No. of Other 
inmates Sch. Economically 

Cute. Backward 
Classes 

780 558 70 

¥io iIl47 Uti 

180 116 !18 -----------------------
gill 

4.13 Out of these 15 hostels, 4 hostels are run for the girls belong-
ing to Scheduled Castes and Other Economically Backward Class-
es. The details of the same for the year 1981-82 are given below:-

Region 

Pondicherry 
IUraikal 

. ,Yanam . 

TOTAL 

No. of Intake 
hostels Capacity 

4 

80 

80 

Total Number of inmates 

Scheduled Other 
Caltes Economi-

caUy Back-
ward 01aue. 

115 49 

44 

g6 

195 

llO 

:a8 

97 

4.14. It has' been stated that these hostels are able to meet the 
over-all needs of Scheduled Caste students at present. However, 

,it is proposed to set· up more hostels in future to cater to the pro-
jected demands for the years to come. Boarding and lodging faci-
lities in these hostels are stated to be good and by and large upto 
the mark. It has been stated that the hostels are periodically 
visited by Visiting Hostel Committees consisting of Officials, MLAs 
and the Chairman of the Social Welfare Board. 'There is a Special 
Assistant Director for inspection of hostels. 

No;titmD.Z Adult Education Programme 

4.15. A survey was conducted by the Education Department of 
the Union Territory of Pondicherry to assess the number of iJlite-



'53 

rates in the age group of 15-35 years for identification of areas 
where the Adult Education Programme could be implemented. The 
survey indicated that there were about 85,000 illiterates in the 
Union Territory in the age group of 15-35 years. 

4.16. The National Adult Education Programme was launched 
in the Union Territory on 2nd October, 1978 with the objective of 
covering these illiterate adults during the Plan period (1978-79 to 
1982-83) by a process of education. The Education Department is 
at present implementing the following two scJ\emes under this 
programme:-

(i) Siate Adult Education Programme; and 

(ii) Rural Functional Literacy Project (Centrally Sponsored 
Scheme). 

4.17. The actual targets fixed under the Adult Education Pro-
gramme and action achievements made are as follows:-

IgIIo-81 

IgBl-811 

191111-83 

Year Target Achievement 

4,000 4,S50 

40>000 3,650 
(upto Sept. 

IgBlI) 

4.18. Under Rural Functional Literacy Project, 6000 persons are 
targetted to be covered every year. Besides, the Nehru Yuvak Kendra 
and the National Service Scheme also organise literacy programmes 
with an annual coverage of 5,000. In all, there are thus about 548 
centres covering 15,000 persons per, year. Government of ?ondi-

; cherry expects that literacy will be spread among the 85,000 illi-
terates in the age group 15-35 by the end of the current plan period. 

Book Bank Scheme 

4.19. A centrally sponsored scheme for setting up Book Banks 
in various Medical and Engineering Colleges in the country was 

. started in 1978-79 for lending 'sets of books on medical and engi-
" . neering courses t~ Scheduled Castel'l'ribe students who cannot 

afford to purchase these costly books. The scheme is being ftn~hced 
. jointly by- the Centre and the States on a fifty-fifty basis, from the 

. year 1979-80.- In the course of visit of a Study Group of'the Coinmi-



ttee to the JlIlwaharlal Institute of Post-Graduate Medical Education 
~nd Research (JIPMER), Pondicher~, in September, 1982, it was 
found that Scheduled Caste students had not been provided with a 
complete set of books. The Director, JIPMER. informed the Study 
Group that it would be ideal to have one set of books for each 
Scheduled CastejTribe student, but as it was not feasible to do so, 
there should be at least oite set of books for 3 students. It· was 
stated that there were 224 books on various medical subjects in th'e 
Book Bank. If adequate funds were provided, more books for the 
use of Scheduled Caste/Tribe students could be purchased. 

4.20. In the course of evidence before the Committee the repre-
sentative of the Go~rnment of Pondicherry stated that instead of 
providing funds to the Institute, books will now be purchased 
according to the list furnished by the medical students and then 
distributed to them. 

Assistance to Mediccll and Engineering Graduates 

4.21. The Committee noted that there was a scheme for giving 
financial assistance to Scheduled Caste Law and Medical Graduates 
for setting up practice and in 1981-82 such assistance was given to 
one Scheduled Caste graduate. During evidence when the Commi-
ttee enquired about the criterion for giving such financial assistance, 
the Chief Secretary, Government of Pondicherry has stated that if 
S.cheduled Caste students get more than 65 per cent marks in the 
examination, financial assistance is given, irrespective of the 
number of students. The amount is given in the form of grants 
which is Rs. 2.500 for medical graduates and Rs. 1,500/- for law 
graduates. 

4.22. When asked whether there was any proposal to give 
interest-free loan also to such medical and law graduates for sett-
ing up their practice. the Chief Secretary. Government of Pondi-
.cherry has stated:-

"At present we do not have but we will think about it and 
send a proposal to the Planning Commission." 

"13. The CoJDJUittee note that 1UlCOrd.iDc to 1981 Census (Pro-
v_oasl Report) the percent-.e of literacy Blnoac the pDel"al 
popuJaUon ill Pondieberry Is 55.15 per cent wbereas the percenta,e 
cd literacy &mOllr the Scheduled Cutes is 32.36 per ceat. The COID-
mlttee need hardly polD~ out that fitueatiOllal development Is the 
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pillot around which the ~o-economJc progress of Scheduled 
Castes revolves and necessary stePs will have to be taken to en-
courage Scheduled Caste boys aDd girls to go to schools in larger 
numbers. 

4.24. As per data given in the Fourth All India Educational 
Survey, the proportion of enrolment of Scheduled Caste gtu._tll to 
the total enrolment In the year 1978 In the U"'~ TerrItory was 15 
per cent In the Primary stage but came down to 10.8 per (leIlt at :tile 
Middle sta&'e and to 8.9 per cent at the Secondary stq-e of school 
flIIaeat:lOll. TIle popuIatloll of Scheduled Castes beIn, about 18 per 
eat of the total population of the Unloa TerrItory the above AcuNl!l 
.. that a larjer pereestap of Scheduled 'cute ... ta do .. t 
eGlltinue tJteI:t "es at the MIMIe and the SeeeIM1ary stace. 'ftls 
is a matter of eoncern to the Committee, 

.TIle Committee have been IiD.fOnne4 that the dI'opoout rate of 
Sdae4IaI_ Cute. In the PriIlW'1', Mldl1le and SeoondaPy stare Is 
2'1.' per cent, 11.05 per cent aad 51.8 per cent respectively: One of 
..... rea .... s :fOr the Jdgh level of droJHut at the seeoJU1ary IiItaIe Is 
tile fact that a stucleDt has to cover a dJM:anee of 3 Km., on aa averale 
between his home and school. AlthOugh a Dumber of hostels are 
attached to HIgher Secondary Schools, such students are not eligible 
to eet admission in these hostels because students resldln.a' ata dis-
taDce of more than 5 Kms., only are entitled to ret admission in a 
hostel. 

It is generally experienced that hostels provide a better environ-
ment to Scheduled Caste/Scheduled Tribe students for their edu-
cational development. The Committee, therefore, recommend that 
the distan(!e criterion for admission of a Scheduled Caste!Schcduled 
Tribe student in any hostel should be removed. Further, to check 
the drop-out of students, hostel focilities may be provided wherever 
not uvailable so that no Scheduled Caste/Scheduled Tribe students is 
deprived of educational facilities due to i.nadequacy of hostel~, 

4.25. At present the rates of pre-matrlc scholarships otTered to 
Scheduled Caste students in Pondicherry are Ks. 60 per annum for 
6th and 7th standards, Ks. 80 per annum for 8th and 9th standards 
and Rs. 100 per annum tor 10th standard. While education at school 
level is virtually free in the Union Territory, the amount of scholar-
ship to; Intended: u, cover the cost of text bOOks and statione1'Y. The 
Gevernment of Pondtcherry feels that the scholarShip levels are 
rather low. The Committee suggest that the question of enhancing 
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the present rates of scholarships may be conslderec1 1ty the Govern-
ment of 1DdJa. 

4.26. The Committee recommend that the Administration of the 
Union Territory should ensure that there Is no delay in disburse-
ment of post..matrlc scholarships to the Scheduled caste students 
and these scholarships are paid to them In time even H there Is Sf)me _._ 
delay In the receipt of funds from the Central Government as Cen-
tntl assistance. 

4.~7. During its visit to the JawaharIal Institute of Post-Gradua~., . 
Medical. EdlJeation and Research (JIPMER) in September, 1982. th~ 
Study G~up of t~e Committee was Informed that there were in all . 
224.booka,'~n various nued.ical subj~ In the Book Bank of th_t. . 
In~t1tute. More books could not be purchased due to inadequacy, of 
funds for the purpose. The Committee feel that lack of, funds for 
the purchase of books on. medical subjects which are undoubtedly 
costly, should Dot In any· way hamper the stuties of . Schedulett , 
Caste/Tribe students. The Committee recommend that, at least one, 
set of im,portant text books should be provided to each Scheduled· . 
Caste/Tribe st1ulent from the Book Bank. With regard to other . 
books on medical IlUbjects, one set each for 3 students could be made, 
available. from the Book Bank. 

4.28. The Committee have been informed that the Government 01 
Pondicherry introduced a scheme in the year 1981-82 under which' 
financial assistance can be provided to the extent of Rs. 2,500 for 
med1eal graduates and Rs. '1,500 for law graduates for setting up 
their practice. The Committee are of the view that the scheme of 
lDancial assistance Is commendable but the financial assistance pro-
vided Is hardly adequate. The Committee recommend that Govern-
ment may consider the feasibility of giving a larger amount on loan 
at co ... cessional rate of Interest and repayable In convenieat instal-
ments. 

B. Health 

4.29 The Committee have been informed that all the villages 
and Scheduled Caste pockets are covered by the health schemes 
There are 8 major hospitals, 12 primary health ,centres. 28 small 
health centres and 67 sub-centres functioning in the Union Territory 
of Pondicherry. ' 

4.30 There is a mobile unit run by Jaw~harlal Institute of Post-
graduate Medical Education and Research which goes from village 
to villa~e on a regular basis. ' 
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4.31. The Government of Pondicheny is of the view that general 

health care infrastructure in Pondicherry is one of the highest in 
tke country and standard of health care is very satisfactory .. 

4.32: As regards drinking water facilities. the Committee have 
been informed that there are no separate Scheduled Caste Villages 
in the Union Territory of Pondicherry. Harijan habitations are 
u~ually in the form of basti and colonies next to the main village. 
Whenever water supply is provided to any village invariably the 
supply covers ~asti or the colony also. Out of 333 villages. 230 
villages have been provided with protected drinking water supply 
upto March 1982. During 1982-83, forty-one more villages are pro-
posed to be covered and the rest will be covered during the plan 
period. As a matter of policy wherever fresh schemes are under-
taken effort is made to locate bore and main water supply tank in 
the Scheduled Caste basti and to feed the Jll,ain village from there. 
It has' been stated that in all the uncovered villages. there is some 
other form of potable water supply i.e. dug wells o~ hand pumps. 
Good potable water is available within! kIn. from any place. 

4.33. The Committee are concerned to note that out of 333 villages 
only 230 have been provided with proteeted. drinking water supply 
so far. Although the uncovered vUlages are stated to be having dug 
wells and hand pumps, the Committee feel that these remaining 
villages should also be covered with water supply schemes so that 
potable water is avallable to one and all In the vUlage. The Com-
mittee trust that Government will ensure that during the SJxth 
PlaIl period all the uncovered vUlages are provided with water 
supply schemes for providing clean drinking water. Also, the polley 
of locating bore and main water supply tank in the Scheduled Caste 
butt and feeding the main village trom there shoald be Implemented 
In all new schemes being undertaken. 

C. Voluntary Organisations 

4.34. It has been stated that in the Union Territory of Pond i-
<:hery. there are 26 voluntary organisations which are engaged in 
social work for the welfare of women, children, Scheduled Castes 
etc. Out of these 26. 5 voluntary organisations are working exclu-
sively for the welfare of Scheduled ,Castes. Twenty out of these 
26 organisations are getting grant-in-aid and when they approach 
the Administration and are found eligible under the rules. 
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4.35. The following are the voluntary organisations in Pondi-
cherry whose stated objectives are to work for the welfare of 
Scheduled Castes and to safeguard their interests. 

(1) Dr. Ambedkar People's Welfare Association, Pondicherry. 
(2) Dr. Arignar Ambedkar Elaignar Seerthiruthamandran, 

Korkadu, Pondicherry. 
(3) Harijan Sevak Sangh, Pondicherry. 
(4) Dr. Ambedkar Reading Rooms Night School, Abishega-

pakkam. 
(5) The Harijan Welfare Advisory Committee, Netaji Nagar. 

Pondicherry . 
(6) Beema Sona, Mudaliarpet, Pondicberr,y. 
(7) Ramji Youth Welfare Association, Meducarai, Poncii--

cherry. 
(8) Pondicherry State Arundhadiyar Welfare Associations, 

Arundhadhipuram, Pondieherry. 
(9) Dr. Booma Rao People's Welfare Association, Pond i-

cherry. 
(10) Dr. Booma Rao Welfare Association, Pondicherry. 
(11) Dr. Ambedkar Association, Yanam. 

These organisations are not getting any grant-in-aid. 

4.36. The Committee feel that voluntary organisations can play 
a vital role In improving the social, eclueaUonal and envtronmental 
conditions of Scheduled Castes III Pondicharry. The Committee 
therefore recommend that dedicated voluntary organisations should 
be encouraged to work among the Scheduled Castes III the Union 
Territory and necessary grant-in-aid provided to them. Also, a close 
watch should be kept on their functioning so as to ensure that the 
money dJ.sbursed to them is gainfully spent tor the welfare ot Sche-
duled Castes and weaker sections of the society. 

D. protection of Civil Rights 

4.37. Asked what is the present state of law and order in Pondi-
cherry vis-a-vis atrocities on Scheduled Castes it has been 'Stated 
that the law and order situation in Pondicherry'has been very satis-
factory and no cases of atrocities on members of the Scheduled 
Castes have been reported during the past three years, However, 
relatively mill or incidents due to reasons like land disputes, previous 
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'enmity, fixation of wages, etc. are now and then Teported but these 
are amicably settled by the Police ~d the Revenue Departments . 

.f..38. Regarding the number of Police Stations and the arrange-
ments for the mobility of tQe Police Pe~nnel, it has been s~ted 
that there are 26 Police .StJtiopS in the UI)j.Qll Territory of Pondi-
.cherry. No Police Station has been prOV'jded with a police van. 
But each Police Station has been provided with a motor cycle and 
also 60me bicycles. Each Circle Inspector has been provided with a 
jeep/trekker and in case of necessity, these vehicles ar.e also used 
for visiting the villages. However, all rural Police Stations in the 
'Union Territory have been equipped w'ith wireless facilities. 

4.39 The total nl,lmber of cases registered under the Protection 
'Cf Civil Rights Act during the last 3 years and their disposal is stated 
'to be as under:-

'Year 

1979 

tgao 
1981 

.. 

R~gistercd Convicted Acquitted Pending Under Referred 
trial Inveatigation 

17 13 

• II r 

1+ .. 5 3 ---- .. ----... '~.-- ----------------_._--_-...-
6 34 

4.40. The Committee are surprised that out of 6'7 ~ ~tered 
'under the Protection of Civil Rights Act 4lJrlng the period 19'7' 
-to 1981 there were convic:'tions onty. jn 8 cases anel ~ere were 
acquittals in 34 cas~. The Commlttee Deed harc1ly ... tba~ all 
~alilleS regjstered under tbis Act sho11ld be .linv~ated Pl'~l¥ _ 
witb. the utmost; exped~,tlon. so that tbe runty pe1'S!OIls .,.. be ~t 
'Co book aDd they do n.ot &,0 scot free for want of evlden.ee 4Jue to 
iJaordina1e delay, 
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J. Reservation in Services 

5.1 The percentage of reservations in services in the Union Terri-
tory of Pondicheny is stated to be as follows:- . 

(I) POits filled by direct recruitment • 

(ii) Posta filled by promotion • 

Sch. 'Caltes Sch. Tribe .. 

5% 
7,% 

(iii) Poets filled by deputation • • RelCrvatioIlS do not apply-
to pc:m iUed ' by 
deputation 

(iv) 'Poets filled by tempor~ appoiD~nt Co~ 45 days or 
more • • • • • • •• 16% 5% 

5.2 The Committee have been. informed that reservations are. 
applied at the time of confirmation after posts have been filled by 
direct recruitment. 

5.3 Asked about the machinery to ensure that 'the . reservation.! 
orders in favour of Scheduled Casts/Scheduled Tribes Itte «ctually 
implemented, the Union Territory Administration have .stated that. 
one Liaison Ofticer is appointed in each Department to ensure proper 
implementation of the reservation orders. 

5.4 Apart from this; there 1s an Enforcement,. Ce1,lin the Chief 
Secretariat fOr attending to the work relating to the implementation 
of serviCe safe~ for Scheduled Castes/Scheduled Tribes em-
ployees. An ofticer in the rank of Under Secretary to the Govem-
ment·i. posted as I~flng Ofticer who is in charge of the Cell. 
Regarding the functions of the Cell it' has been stated that the Cell' 
irtspecls 'the rosters and other records mainiained hi all. deparqnents 
of the Union Territory Administration. The InsPection Report'1s' 
prepared and submitted to the Chief Secretary for his perusal and 
approval. It is then communicated to the department concemed for 
compliance. 

5.5 The Cell also scrutinises proposals for de-reservation of 
reserved vacancies 'and gives clearance in deserving cases in ac-
cordance with ~ standing orders/instructions of Government ofl 
Jndia. 
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5.6 The Cell is also responsible for collecting particulars f1'Olll 
all ~epartment8 regarding Scheduled Caste/Scheduled :frlbe" ~ 
ployees in services and for compilation of the data tor submission to 
Government of India. . r 

5.7 The Cell also furni~~s 'Qle material required for the Annl18l 
Reports of the Commission for Sch~uled Castes' and Sched!Jle.cl 
Tribes. ' I 

5.8. Asked about the dates when reservations were applied in 
recruitment and promotion in the Union Territory, it has been s~ted:: 
that reserv~tiQns in direct recruitment were made applicable h'on 
1-4-1973 and ,in promotion from 1974. 

5.9 '!!he followiDI statement indicates the total number of em~· 
plo)\'_ in each group and the number of Scheduled Caste/Scheduled' 
Tribe enlployees amw,gst tbemas on 1-1-1982: 

Category Total 
number 

of em-
pJoree l 

Sch. PercClIl- Sch. 
Ca.h~ tage to Tri~ 
emplo- total cmplo-

yeel empJo- yees 
yees 

Percen- S!1'Ortfall in 8, 
tage 10 
total 
cmplo-

ycea 

S.C. S.T~ 

I , "' ;. 

-------------------------------~---------... 
3 5 6 7 .,. 

-----~-----------------------------------

Group-A 200 4 ::I ::17 IS 
Group-B. 49::1 50 10.16 3 0.69 116 Jl8.-
Group-C 11775 911 7·7$1 119 0.114 947 6~ 

Gro~-D 
(Exc: luling Sweeper.) 5395 165 14. 14 51 0·94 !Ill 1136 

Group-D (Sweepers) 8116 84.' 119. 17 8 0.95 Nil 
(Ex:cess log) 

sa 

-
5.10 It is seen from the above table that the representation at. 

Scheduled paste einp~oyees in Group 'A' and'B', posts is 2 percent 
and 10.16 per cent respectively as against the required percenta~ 
of 15 per cent. It has been 'stated that recruitment for Group 'A·. 
and 'B' posts in the Union Territory Administration, is made' by t.ha 
UQion Public ServiCe ,Commis$ionto whom ~ations for Schedul-
ed CJlstesand Sc.heduled Tribes is cOJIUllunicat.ed. 

5.11 It is al$o s~n that the repre~ntati()n of ,$ch4'daJed Cast_ 
in Group 'C' posts is 7.72 percent as againstth~ ~uired represeDti 
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~Uonof 'i6 per cent. It has been .ta~ ~t r~tm8nt for,,'qJjO\.l~ 
~ 'posti and also Group 'D' postS' is made by recniitment' camml&e8 
G1der the Administration. 

5.12 The representation of Scheduled Tribes in Group 'A', posts 
fani! and in group 'B', 'C' and 'D' posts, it is below one per cent. 

1 5.13 The reasons for the above shortfalls are stated to 'be two~fold. 
Firstly, in the matter of direct recruitment the officers who were 
appointed prior to 1964 i.e., batore the merger of Pondicherry with 
India, have remained in service and they are also included in the 
-total strength of the staff as on 1-1-1982. Secondly, there have been 
'ahortfalls in promotional posts due to the non-availability of sUitable 
'Scheduled Caste candidates in the feeder posts. The Committee 
'have been informed that since adequate number of Scheduled Castes 
~ now being appointed in the feeder posts, there may be opportu-
:lJities for considering such candidates for higher posts. 

5.14 The followng ~a.1a has been furnished to the Committee 
!(egarding persons appointed in Group 'c' and 'D' posts since 1-4-1973: . ----- -----------

'Group 
Total No. of No. of Sch. Percentage 
appointments Castes 

made appointed 

----------------------------------------
'(;,-oup 'C' 

·Group'D' 
15·75 

!l0.03 

5.15 Asked whether Pondicherry Government would re'ilort to 
~~ia1 recruitment in order to make good the shortfall of Scheduled 
~aates/Scheduled Tribes in Pondicherry, the Chief ~retary, Gov-
4l1UDent of Pondicherry has stated during evidence that: 

I ,t 
'1 
I 

t" I 

·'This shortfall' has occurred because there has been an B.d-
mfnistrative set tip inherited from the French. It 'is very 
difticult to set right the imbalances which occurred at the 
time the French people handed over the administration. 
Subsequent to~e date of our taking over the adlnlnistra-
lion, there has been no Shortfan." 
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5.16 The Committee desired to know about the representation ~ 

Sched.u1ed Castes and Scheduled Tn~ in the Police Department of.' 
the Union 'temtory. The following data has been furnished. 

81. Designation of the POlt 
No. post! No. 

Class of 
post 

Total No. Total SC Total ST ' 
of posts "Employees Bmployeee 

-----------------------------------------
J, Superintendent of Police 

(Selection Grade) Groll~A 

R Stlperintendent of Police 
(Known III Dy. Superintendent 
of police in other Stat. 'B' 10 .... 

3 Inspectors of Police < 'C' .!I3 3 

.. Sub-Inspecton '0' 62 13 

5 Asitt. Stlb·InJpectors '0' Jot ! 
6 Head Conatable. '0' 191 !JO' 

7 Police Conatablea 'D' 1068 IsS •• 
5.17 It has been statejCi that all posts of Inspectors, Assistant Sub. 

Inspectors and the Head Constables arefilleci by promotiOn ()nly. l 
Industrial Training Institutes t 

5.18 There are two Industrial Training Institutes in the UniOJI 
Territory of Pondicherry, one at Karaikal a.p.d the other at 
Pondicherry. These were opened in 1968 and 1978 respectively. ! 

5.19 In both the Institutes, training is being given in 12 trade& 
16 per cent of seats are reServed there every year for Scheduled 
Caste, candidates and 5 per cent for Scheduled Tribe candidate&. 
Scheduled Caste candidates who have secured 30 per cent of marks 
in each subject in SSLC or Matriculation examination can apply for-
admission in these institutes. 

5.20 The Committee note that there is shortfall in the representa-· 
tion of Scheduled Castes and Scheduled Tribes in the services of' 
the Union Territory in all the croups. One of the reaSODS for the 
shortfall is attributed to the fact that those officers who were apo.· 
poin'ted prior to 19M during the French regime are still continuing;: 
in service and their numbers \lire included in the total strength of 
the staft as on 1.1.l982. Secondly, there is non-availability of 
Scheduled Caste Candidates in the feeder grades to fill up the re-
served promotional posts. 
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5~%1 ,romfbe data furbished to tbe Committee it is seen that to 

"each 'tlte level of 15 :per cent for Group (A' and 11' posts and 16 
per cent for' Group 'C' and 'D' posts the shortfall in the case of 
Scheduled Castes is 27 for Group 'A' posts, 26 for Group 'B' posts, 
547 for Group 'C' posts and 92 for Group 'D' posts. Tbe shortfall in 
the cast'! of Scheduled Tribes is much larger. It is evident that 

" ~jal measures need to be taken to inC'rease the intake of persons 
1teJonging to these communities.. The Committee recommend tbat in 
-order to reduce the shortfalls there sbould be a special recruitment 
for Scheduled Caste/Scheduled Tribe candidates 10 Groups rc' and 
~ posts. 

5.22 The Committee feel S'Ul"}lrised that even in file post of 
Sweepers there are only 241 Scheduled Caste employees against a 
total of 826 employees. The Committee recommend that the matter 
may be enquired into as to whether non-Scheduled Caste persons 
'Who have been appojnt~ as Sweepers are actually performing 
scavenging duties. 

5.23 I'D the Police Department of the Union Territory Adminis. 
-tratton, there is no Scheduled CastelScheduled Tribe Ofticer Out of 
13 officers in the rank of SP /DSP.The Committee would like tills 
matter to be looked into by the Govemment. 

I 
j .• 

NEW t>ELHI; 
.. March lB, 1983 
Phalguna 27, 1904 (S) 

A. C. DAS, 
Cha.irman, 

Com.mittee on the Welfare of 
Scheduled Castes and Scheduled Tribe's. 



APPENDIX I 

(See para 1.7) 
"COUNCIL OF MINISTERS WI1H TIIEIR POR.TFOLIOS 

:1. HOD. Thinl D. Ramachandnm, Chief MiDltter: 
1. Confidential and Cabinet, AppoiDtmeJ11:s (General Adminis-

tration. 
2. Finance excluding Commercial Taxes. 
3. Planning. 
4. Town Planning . 

. S. Housing and Slum.Jmprovements. 
6. Local Administration excluding Administration . of Chari-

table and Religious Endowments. 
7. Community Development. 
S. Freedom Fighters Cell. 
9. Any other subjects not aUocated to any other Minister. 

~ 2. HoD. 1biru S. Savariraja, Home Minister: 
1. Home Department but excluding the following subjects 

n&Jmely (i) Transport and (li) Information, Publicity and 
Tourism. ,_ J 

2. Law and Labour. 
3. Industries. 
•. Electricity. 

3. Boa. Tbin G. p~ Raja. hblie Works Miaister: 
1. Deptt. of Public Works excluding the subjects namely (i) 

Electricity and (Ii) Port. 
2. Transport. 
3. Revenue Deptt. excluding the subjects namely (i) F~, 

(ii) RatiOning and Civil Supplies. 

4. Commercial Taxes. 

·4. HOD. Smt. ~uka Appadurat. Ec1l1Cation MIaister: 
_. t." .,. 

1. Education and N.C.C. 
2. Medical, Public Health and Family Welfare. 

Gi . J 



• 
3. Harijan and SOcial Welfare including State Social Welfare: 

Advisory Board, Indian Council for Child Welfare, Guild. 
of Services~ Creoc4e and \,Vomen's Welfare. 

4. Port. . j 

S.IJ~ 'JlIiru v. M. c. SU~qm., ~lre ~ 
1. Agriculture. 
2. F'1Sheries. 
3. AnirilIll Husb-.mdry. 

. 4. Food, Rationing and Civil Supplies . 

.. BOIl. Thiru V. Kadirvelu, Co-operation Minister: 

1. Co-operation. 
2. Administration of Charitable 8Ild RSligious Endowments •. 
3. lnformition, Publicity and Tourism. 

. ." 

1 
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ArPENDIX D 
(See para 1.7) 

~( .. 

DISTRIBUTION OF WORK AMONG SECREl' ARIES 

1. Thiru R. BatJrinatb, lA.S., 
Chw,f. ~fC~._ 

2. Smt. Pratibha Karan, lA.S., 
Secretary (PK). 

3. Thiru D. C. Sankhala, lA.S., 
Secretary (DCS). 

4. 1biru A. Chandrasekhara 
Menon, Secretary (Law) 

S. Thiru P. L. Samy, lA. S., 
Collector-cum-Secretary (PLS). 

6. Thiru R. S. Chari. lA.S., 
SeCretary (RSC) 

," .-- "----.-~ . ,,-~"--'--., " 

'/ ", 

-Confidential and Cabinet De· 
partment, Information, Trans- -
part, Hmne, Oenetal Adlni. 
nistration, Public' WorkS and 
Planning and Research. 

-Agriculture, Aaima1 HWlban- -
dry, Civil Supplies and Hous-
ing, Town and Country rlan-
ning. 

-Secretary to Lieutenant Gov .. 
ernor and Secretary Incharg( 
of Industries. -

.i I ; 
-Law, Labour & Blections. 

---Collector-Revenue, Census, 
Local Administration. Fire 
Services and Community l)e.. 
veJopment. 

-Finance, Pay & Accounts 
office Statistics, Government Press: 1 Commercial Taxes. 
Temple Administration and 
Co-operation. 
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7. Dr. Guriqbal Singh Jaiya, 
lA.S., Secretary. (OSI). 

·8. Thiru S. Krishnan, lA.S., 
Secretary (SK). 

:9. Thiru A. Subbaraya Pillai, 
. Secretary. 

.I.., .• 

.. .. I· 

-Development Department. 
Electricity, Harijan and SociaI 
Welfare, Port and Freedom 
Fighter Cell. . 

-Educatiou, Hefllth and Fishe-
ries. 

-Secretary, Legislative Assem-
bly Dep.artment. 



.- APPENDIX m 
(Vide Para 4 of Introduction) 

SUMMARY OF CONCLUSIONS/RECOMMENDATIONS 
CONTAlNED IN THE .REPORT 

-
:So No. Reference to 

Para number 
in the Report 

Summary of conclusions/RecommendatioDl. 

1· 

1 

, ! 

, ' , 

... - . 

2 

2 

1.11 The Committee note that according to 1981 
census the Scheduled Caste population in Pon&-
~eIry compris~ 16 tx;r cent of the total popul&J. 
lion m· the 'Omon TerrItory and there Me no 
Scheduled Tribes in Pondicherry. The Committee 
further note that in February, 1980 the Welfare 
Department in Pondicherry has been split up into 
two departments, namely, Department of Social 
Welfare and Depa1'tment for the Welfare of Sche-
duled Castes. Gov~rnment feels that the new 

J Department for the Welf&k-e of Scheduled Castes 
needs to be strengthened by posting Dlore staff for 
improviDg the monitoring system. In addition, Lbe 
new Department is expected to serve as a focal 
point for looking into the grievances of Scheduled 
Gastes and also for the effective implementation of 
various programmes for the welfare of Scheduled 
Castes population ip the Qnion Territory. The 
Committee recommend that {lkiditional staft may 
be ~ed in the Department for the Welfare of 
Sehedui.ed castes withou.t any delay and without 
linking it with the Special Central Assjsta.nce. The 
Committee further recommend tha"t the proposal 
for creating a separate department for the welfare 
of Scheduled CMRes maybe commended to tIe 
other Un'on Territories and States . 

. 2.19 The Committee feel wabappy that the proviBio. 
made in the Special Component Plan for SchedUled 
Castes in the Union Territory of Pondicherry in"' 
val'i01!S sectors was not fuUy utilised in 1980-81 



1 2 

.. '" ' -. -........ ' 

.... 

3 2.20 

4 2.21 

*~ ..... ~ 
•• :,0' 

,/ ~. ···T 

3 

and 1981~82. During 1980-81 against the total' 
revised aUocatian of Rs. 1~A5 lakhs the actual 
expenditure was B,.s. 143.8~ l~hs and, in 1981-82 
asliinst the to~a,l aUopation ofRs. 229~14 lakhs the 
'actual expendlttll'e was only Rs. 200.58 lakhs. The 
Committee recommend that the funds allocated for 
the welfare of Scheduled Castes should be properly 
and fully utilised in all sectors. It should also be 
ensured that the plan outlay is spent 'Within the 
plan period after stre~mlining and c~rdinating 
the activities of various agencies responsible for the 
execution of schemes . 

In the Sixth Five Year Plan, a total outlay of 
Ri. 71.5' cro.reshas been provided for the Union 
Territory of Pondicherry. Out of this amount, the 
flOW to Special Componeot Plan for the SchedUled 
Cpstes h&t;been placed at Rs. 11.78 crores i.c. 
about 10.6% of the total provision. The popula-
tion of Schedulod Castes in the Union Terntory of 
Pondicherry was 15.46" according to 1971 censUs 
and is estimated to be 15.99% according to 1981 
census. The percentage outlay und,er the Special 
Component Plan is thus ooosiderably less than the 
percentage of Sche4uled caste populfffion in the 
UQion Territory. 

The State lllan outlays in the general sector 
inclu4e schemes in the non-divisible sectors, such 
as power, irrigation, communicl'ttions etc. 
However, it is generally not possible to quan-
tify precisely the benefits that flow from the non-
divisible sectors to the Scheduled Castes and the 
Scheduled Tribes. At the same time it is noticed 
that the benefits from funds quantifie,i under the 
Special Coniponent Plan fl()W not only to the 
Scheduled Castes but also to other persons living 
'in the are&1s of Scheduled Castes concentration 
where common facilities are provided, e.g. schoOls, 
drinking water wells, street lighting, link roads, 
rnin~r irrigation scoornes,hospitats. health centres 
etc. The Committee are therefore of the "iew that 
the provision in the Speci~ Component Plan of. the 
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Vluon Territory Of Pondi,c~ needs to be en-
hanced so that it is not leSs thaD. the pc,rcentage of 
the Scheduled CaSte population of 'the Union 
Territory. 

, S 2.22 The Committee nole thll' the Pondicherry 

3.14 

~ ... 

'7 3.15 

Administration is of the view that a separate 
Scheduled Caste Development Corporation is elisen-
tial for the Union Territory for the development 
of Scheduled Castes who comprise 16 per cent of 
the total population. However, the Planning 
Commission is of the view that the Ullion Territory 
being small in area the creation of a Corporation 
would only increase the overheads aDd it will not 
be a viable proposition. The Committee recom-
mend tha~ the Schedl1led Caste Corporation should 
be set up in pondicherry. 

The Committee have been informed that the 
estimated area of surplus land in the Union Terri-
tory was 1200 hectares out of which 407 hectares 
had been taken possession of and 366 hectares 
distributed to 1010 persons. OUt of this, the land 
allotted to Scheduled Caste persons W&s 247 hec-
tares (62 per cent) and the number of Schedu!ed 
Caste beneficiaries was 736 (73 per cent). The 
Committee do not feel happy about the progress 
made in taking posse~lon of the surplus land 
available in Pondicherry. The Committee consider 
that ,the remaining surplus identified land should 
be t&icenpossession of immediately and its distribu-
tion among eligible Schedu1ed Caste persons should 
be ensured. 

The Committee regret to note that althou~h 
the Pondicherry LandRefonns Act was passed m 
the year 1973, the work regarding updating of land 
records has not beetJ, completed so fcu:. The repre-
sentative of the Government of Pondlcherry stated 
durin~ evidence that the, delay was due to. the fact 
that lak'ge number of transfers and mutations ~ad 
taken place and th(!l resurvey of land was a m:asSlVe 
~ask. The Committee are of the view that "this 
Plea hardly justifies ,the .~~ of almost t 0 ye~. 
The Committee have now been asaured that this 
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work will be completed by the end of the Sixth Plan; 
perioq, i.e. by March, 1985. 

The Committee would l~ to be informed of 
the latest position regarding the legislation contem-
plated by the Gover~ent of Pondicherry for giving: 
legal status to the patta pass books which are pro-
posed to be issued. to the owners of land in the 
Union Territory. The Committee need hardly 
skess that the issue of patlas soould not be delayed 
on the plea that necessary leg~lation had not been 
pused for giving legal right to the holder of such" 
passbpok. 

9 3.17 The Q.lmmittee understand that ihere is no 

10 3.44 

, " 

legislation applicable in the Union Territory of 
Pondicberry to restrict the tr~fer of land belong-
ing to a Schedulled Caste to a non-Scheduled Calte. 
The Committee recommend that the Government 
shouW consider the desirabiU~ of having a liuitablc 
Jegislation in this regard as has been done in some-
other States. 

The Committee note that in 1978-79 the 
Agriculture Departm,oot had carried out a survey 
and h&li identified 2269 Scheduled Caste farmers 
in: Pondicherry. Identity Cards had been issued to 
these identified farmers to enable them to get the 
various benefits in the Agriculture sector. The: 
Committee further note that according to the 1981 
Census figures there were only 1748 cultivators in: 
Pondicherry and the bullk of the Scheduled Castes, 
numbering: 27674 had been classified as agricul-
tural labourers. As such, the Committee stress. 
that f&lmily-oriented schemes which can give direo\ 
,benefit to the SchedUled Caste agricUltural labour-
,ers will have to ?e .formulated and effe~tiv~lr im-
plemented. In VIew of the fact that avadabllity of 
surplus Ia,Qd in Pondicherry is quite limited the 
Union Territory Administration may ndt be able 
to allot l&k1d to all those agricultural labourers. 
nere sh,qu,ld therefore lle greater emphasis on pre-
p'Ui.~ sqhemes for setting lq) .small scale and cot-
~ ,mdll$triesso .tbatthcse a"gricultural labourers' 
can devote ~ir spare time towards these smalli 
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industries and thereby supplement thcir inrumo. It· 
is needless to say th&Jt unless new schemes which 
aim at raising the economic standard of these 
down-trodden people are expeditiously implement-
ed the target of bringing at least 50% of the 
families above the poverty-line by the end of the 
Sixth Plan periO(l may not be achieved. The 
Committee need hardly stress that lQ the absence 
of proper identificaftion C!If Scheduled Caste bene-
ficiaries and implementation of specific schemes to, 
suit their requirements there is every possibility that 
the funds being spent by the Union Territory Admi-
Diskation may not bring about th£ desired results. 

At present Identity Cards issued by tho 
Department of Agril.!ulture, Government of Pondi-
cherry to the Scheduled Caste beneficiaries contain 
columns for survey number of 1~d cultivated, 
ownershipltenancy particulars, extent of land cul-
tivated, source of irrigation etc. The Committee 
feel that the identity cards Which may be called. 
··Vikas Patrika" or given a suitable nomenclature, 
should be made comprehensive and printed in the 
form. of a booklet. These may contain other 

. details sucb as: 

(i) Fanily particulars. 
(ii) Level of Educati~. 
(ill) Description of House Site and House. 
(iv) Records of Rights copy and inclusion and 

exclusion (Kbata, Plot, particulars of 
land and elUent of land). 

(v) Livestock (Description of cattle, goats. 
sheep and birds etc. and number). 

(vi) Movabl~ properties (worth above Rs. . 
501). 

(vii) Annual in~ome M1d source of income. 
(viii) Bank loans. 
(ix) Loans Horit Cooperative Societies. 

(x) Loans from other'lOurces. -
~ -- .... -------------------------------------------------------------------
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(Xl) AutSW1ce from Government (Agricultu~ 
ral operations). 

(~i) Assistance from Government (other sche-
mes), 

(xiii) Misce~aneoUs (sucb as special events, mar .. 
riage, cyclone, «ought etc.), 

Items Nos. (viii) to (xii) should include parti-
culars of credit, debt and b&l.ance. . 

In cases where assistance is provided by the 
Governmeut the particullars may be entered' and 
authenticated by the disbursing agencies. 

3.46 The Committee recommend that the ··Vikas 

(3 3.47 

Patrika" should be introduced in all the States and 
Ul)ion Territories. The Committee are of the view 
th~ this would go a long way in proper monitoring 
of assistance giv~Dto the beneficiaries, to find out 
what fuober assistance is required and to know 
the impact of the various schemes on the econo-
mic development of the beneficiaries. 

The concept of poverty followed by the Gov. 
ernment so far for measuring people below the 
poverty Une has been in terms of households with 
calorie intake below certain prescribed mini" .. 
mum level. However, the Planning Commission 
has re-deflned the poverty line based on per 
person requirement of calories ancion the. con-
sumer expenditure. The Committee are in ~e. 
ment with the view of the PalanniIlg Commission 
anci feel that the poverty level should be based 
n~ . only .on the per person requirement of 
~alories but it ~ulc1 also takeintoconsidera. 
tion of the e~ consumer expenditure tn .. 
cuned by a person.. 'ne Committee l'ecommend 
that cieftntte guidelines for ftxing the criterion of 
poverty lin~~uld Re isau.ed for the giu~ance tJf 
the field 'Staff 80 as to enable them to properly 
taeDtify the peopie who fall below the poverty 
JDe. 
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The \ Committee note that the Scheduled 
Caste allottees of land are given an initial grant 
of Rs. 250/- per acre for commencement of agri-
cultural operations. Besides this grant, the Agri-
culture Department also distributes ~mproved 
seeds, manure, pesticides etc. at 75 per cent sub-
sidy. The Committee recommend that a sample 
survey should be made to find out the average 
expenditure required to be incurred by an allottee 
for the initial development of the land and there-
after the question of suitable enhancement in the 
present scale of grant of Rs. 250/- per acre should 
be considered. 

The Committee also recommend that the 
allottees of land should be provided all the in-
puts through a single agency as far as possible 
and it should not be neceS'Sary for them to ap-
proach different Departments. 

The Government of Pondicherry introduced a 
scheme in the year 1981-82 for setting up of agri-
cultural implements hiring centres by the un-
employed Scheduled Caste youth. It was envi-
saged that 53 such centres, each with an invest-
ment of Rs. 6000/-, would be set up. Under this 
scheme, the extent of 'Subsidy is 75 per cent and 
the balance is to be funded by the banks. During 
evidence the Committee were informed that this 
scheme became operational in 1982-83 only. The 
Committee have later been informed that the 
Hiring Centres are yet to be opened. However 
53 beneficiaries were selected and have been 
trained in the handling of implements. The Com-
mittee would like to be informed of the progress 
made in this regard. 

The Committee note that the flow of credit 
from the nationalised banks for . agricultural 
activities has not been satisfactory. The main 
------------------
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difficulties expressed by the banks relate to (i) 
poor repayment of past advances and (ii) con-
straint of their own resources. The Committee 
feel that as regaros the question of recovery of 
past advances the Union Territory Admini'stra-
tion must advise ways and means to provide 
necessary help to the banking institutions to 
recover the loans. As regards the second reason 
that the banks have constraint of their own re-
sources, the Committee are unable to accept this 
position. They feel that even with the existing 
resources it should be possible for the banks to 
meet the requirement of the agricultural sector 
so as to give a filip to the rural economy. The 
Committee need hardly stress that the pro-
grammes in agri<:ultural sedor are meant for 
generating economic activity and improving the 
repaying capacity of the loanee and as 'Such it 
should be the responsibility of the banks to pro-
vide necessary funds for the agricultural sector. 

The Committee note that Pondicherry Ad-
ministration has created a Department of Rural 
Development and the Project Director of DRDA 
who has been re-designated as Director of Rural 
Development facilitates the sanction of loan'S to 
the beneficiaries by the banks. 

The Committee have been iriformed during 
evidence that the approximate cost of installing 
a bore-well in Pondicherry is about Rs. 50,000/-
out of which Rs.25,OOOl-· is given as subsidy. 
'rhey feel that the cast of borewell is somewhat 
on the high side and this matter may' be looked 
into with a view to reduce the total cost of con-
struction of a borewell .. The Committee feel that 
in case a bore well fails, the Scheduled Caste cul-
tivator would find it difficult to repay the loan 
of .Rs. 25,000/- and the interest thereon. The 
Committee recommend that in such cases loan 

.- --._-- -_. __ ._------------
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should be written off after a certificate is issued 
by the concerned technical agency. 

According to the data furnished to the Com-
mittee there were 11,852 house-less or site-less 
families in 1975 in the Union Territory of Pondi-
cherry and about 7000 such families were added 
subsequently. The target for allotment of house-
sites during the Sixth Plan period (1980-85) is 
51000. The number of house-sites allotted during' 
1980-81 and 1981-82 was 335 and 1000 rtlSpectively. 
In 1982-83 also the target is for 1000 house-sites_ 
The Committee have been informed during evi-
dence that there are now 7000 sites-less people 
to be covered at the rate of 1000 families per 
year. The Committee thus find that even if the 
target of giving 1000 house-sites per year is 
adhered to, it will take another 7 years to cover 
all 'such families. The Committee feel unhappy 
that this work has already taken a long time. 
This only shows lack of interest on the part of the 
Union Territory Administration to provide shel-
tei- to the siteless workers. The Committee re-
commend that the work of allotment of house 
sites should be completed within a period of six 
months., 

The Committee have been informed that most 
of the beneficiaries under the scheme for allot-

ment of house-sites to landless workers, were 
unable to construct house/huts at their own cost. 
Hence a new scheme viz. "Financial assistance 
to landless labourers to construct houses/huts" 
has been formulated by the Administration during 
the year 1982-83. Under this scheme, it i& 
expected that 4000 landleIM labourers out of . 
whom about 2000 will belong to SchedulM Caste 
famWes will be covered during the Sixth Plan. A 
sum of Rs. 750/- will be granted as subsidy to 
each landless labourer for the construction of a 
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house/hut. The Committee have also been in-
formed that cost of construction of a hut is about 
Rs. 1500/,-. Thus, in this scheme the allottee 
would have to raise about Rs. 750/- from his own 
resources for construction of the hut. The Com-
mittee feel apprehensive that the landless 
labourers, out of their sheer poverty, might not 
utilise the cash sUbsidy of Rs. 750/- for coniitruc-
tion of hut and thus continue to remain without 
any shelter. The Committee therefore recommend 
that the scheme 'may be implemented as under:-

(i) The Government may undertake con-
struction of houses on the sites allotted 
to the landless labourers. After reduc-
ing the subsidy amount of Rs. 750/-, 
the balance of the cost of construction 
may be met by giving loan repayable 
in convenient instalments and at a 
concessional rate of interest. 

(ii) Those allottees who are unable to take 
houses even on loan basis, the Govern-
ment may help the allottees in procur-
ing the con'Struction materials out of 
the subsidy amount payable to them so 
that they may with their own labour, 
construct huts on the sites allotted to 
them. 

At present 10 per cent of the. houses con-
structed by the Pondicherry Housing Board have 
been reserved for Scheduled Castes/Scheduled 
Tribes. The Committee have been informed that 
out of 1164 houses constructed so far by the 
Housing Board under various categories such as 
Middle Income Group, Lower Income Group and 
the Economically Weaker Section, 116 houses 
were reserved but only 51 Scheduled Caste per-
sons had come forward to avail of the concession 
regarding allotment of a house against the reserv-
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ed quota. When asked during evidence as to 
why the reserved quota was not availed of in 
full, the Committee were informed that people 
preferred low cost houses and those who were 
well-to-do, preferred to have their own arrange-
ments for the construction of houses instead of 
houses constructed by a third agency. The Com-
mittee 'are unable to accept the plea of the Union 
Territory Administration that there were not 
sufficient Scheduled Castes in Pondicherry to 
take the houses against the reserved quota. 
However, the Committee reel that the Housing 
Board should go into the precise reasons why 
the' Scheduled Caste families are not able to 
.avail of their reserved quota of houses. A break-
up of the houses in MIG, LIG 'and EWS cate-
gories allotted' to the Scheduled Castes may also 
be furnished to the Committee. 

The Committee also note that during 1979-80, 
149 houses were constructed at Solai Nagar out 
of which 22 were in M.I.G., 73 in L.I.G. and 54 in 
E.W.S. category. Out of these, only 8 houses 
were allotted to Scheduled Castes/Scheduled 
Tribes in the Lower Income Group (LIG) and 
Economically Weaker Section (EWS) Group. 
The Committee feel unhappy that out of 149 
houses constructed at Solm Nagar only 8 houses 
were allotted to Scheduled Castes/Scheduled 
Tribes. The Committee recommend that if ade-
quate number of applications are not received 
for allotment of houses against the reserved 
quota the last date fixed for receipt of applica-
tions should be extended in the case of Scheduled 
C'8ste/Scheduled Tribe applicants and the allot-
ments should remain open till the reserved quota 
is filled up. Adequate publicity should be given 
through advertisements in the newspapers regard-
ing mailability of houses against the reservcd 
quota. 
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The Committee feel unhappy that althobgh 
the Scheduled Caste population in Pondicherry 
as per 1981cen.sus is 16 per cent" the reservation 
of houses for them is only 10 per cent in respect 
of houses conetructed by the Pondicherry Hous-
ing Board. The Committee do not feel convinc-
ed by the explan'8tion of the representative of 
the Union Territory Adlpinistration given during 
evidence that 10 per cent res'arvation for Sche-
duled Castes was made prior to 1981 Census. In 
fact, even according to the 1971 census the Sche-
duled Caste population in the Union Territory 
wa'S 15.46 per cent. The Committee recommend 
that in the allotment of houses, the reserved 
quota for Scheduled Cas~s/Scheduled Tribes 
should ~ 16 per cent or even more in accordance 
with the percentage of their population in the 
Union Territory. The Committee also recommend 
that the question of enhancing the reserved quota 
in the allotment of houses should be taken up 
with other StateslUnion Territories. 

The Committee note that out of 333 villages in 
Pondicherry, 312 have been covered by all 
weather roads by the end ·of 1982-83 and the re-
maining 21 villages are expected to be covered 
by the end of' 1984-85. The Committee need 
hardly emphasise that the rO'ad development in 
the areas where Scheduled Castes live will not 
only provide necessary support to their econo-
mic activity but will also lead to their social up-
liftment. The Committee therefore, recommend 
that utmost priority should be given for the 
construction of rural roads so that all the villages 
including Harij'8nbasties are well connected by 
roads by the end of the current Plan period . . 

The Committee rE!gret to point out that during 
1981..82 57 Scheduled Caste farmers who were 
members of Farmers 'Cooperative Societies were 
given 50 per cent reimbursement in the hire 
charges of tractors hired from the Cooperatives 

.---~-- -- .... ---
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for agricultural operations. The expenditure was 
met from the funds earmarked for Special Com-
ponent Plan. The scheme is proposed to be con-
tinued during 1982-83. As there are only 2269 
Scheduled Caste cultivators in Pondicherry as 
per 1981 Census, the Committee recommend that 
this scheme should be impl8.Qlented on a perma-
nent basis so that all the Scheduled Caste farmers 
owning land are benefited and they can get the 
facility of mechanised agriculture in their 
fields .. 

The Committee also recommend that the 
subsidy in the hire charges of tractors should be 
made available to all the eligible Scheduled 
Caste cultivators and even to those who are pot 
members of the farmers' cooperatives. 

The Committee note that there are 5 landless 
labourers cooperative societies which undertake 
cultivation of Government waste land taken on 
lease and thereby provide regular work to the 
members. Two of these five societies are dormant 
and the remaining three are functioning in Y~nam 
region. It has been stated that these societies 
have not established a sound footing as they do 
not have sufficient lands of their own or on lease 
for carrying out their trade. As majority of the 
Scheduled Castes in the. Union Territory are 
agricultural labourers ,th'e Committee feel that 
these cooperative societies should be strengthened 
so that the landless labourers can earn their live-
lihood on a regular bash;, Government should 
also render necessary assistance for reclaiming 
waste land given on lease so as to make it culti-
vable. Necessary inputs like manure and im-
proved seeds should al'80 be provided at subsi-
dised rates so ,as to increase the y~eld. The Com-
mittee feel that as the waste land available in 
Pondicherry . for being given on lease to LandIes!'! 
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Labourers' Cooperative Societies is qUite limited, 
the Union Territory Administration should pro-
vide schemes for setting up small scale industries 
for the landless labourers. These schemes should 
be an additive to the cultivation programmes of 
the societioes so as to make them viable units. If 
necessary, the question of converting these co-
operative societies into multi-purpose coopera-
tives should also be considered. The Committee 
feel that merely by cultivating the waste land 
the economic standard of these people will never 
improve and therefore, various schemes in the 
agriculture and allied sectors should be taken 
up by these cooperatives. 

The Committee note that under the scheme 
of purchase and distribution of cycle-rickshaws 
to weaker sections 50 per cent of the cost of the 
rickshaw subject to a maximum of Rs. 800 per 
vehicle i's granted by way of SUbsidy. During 
1982-83 out of 1,250 cycle-rickshaws to be pur-
chased only 25() are earmarked for distribution 
among the Scheduled Castes and the expenditure 
on Scheduled Caste beneficiaries is included in 
the Special Component Plan. The Committee 
desire that the impact of this scheme should be 
studied and in caSe it has helped to raise the 
economic 'Standard of the Scheduled Caste people 
t~en more funds should be allocated for this 
scheme to assist a larger number of Scheduled 
Castes under the Special Component Plan. 

As pulling of cycle rickshaws i's known to 
affect the health of the people over a> period of 
time, the Committee recommend that efforts 
should be made to provide assistance to these 
people for purchase of auto-rickshaws.' The 
ultimate aim should be that they gradually 
switch over to auto-rickshaws or some other 
job. 
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31 3.97 The Committee have been informed that per-
sons belonging to Scheduled Castes are provided 
with share capital loan of Rs. 20 p~r individual 
for taking shares in the village co-operative 
'agricultural credit societies and farmers service 
co-operative societies. This share capital ,loan 
is interest free and is repayable over a period of 
five years. The Committee recommend that the 
amount equivalent to the value of one share 
should be given as grant to the Scheduled Castes 
to enable them to enrol themselves a's members 
of such societies. Further, for purchase of addi-
tional shares required by the loanee for obtain-
ing loans from such societies, an amount equal 
the value of additional shares should be given as 
share capital loan whiCh should be interest free 
and repayable in convenient instalments. 

32 3.114 The Committee have been informed that the 
Pondicherry Industrial Promotion, Development 
and Investment Corporation (PIPDIC) has been 
set up by the Government. ' Its main functions 
are to provide financial assistance by way of 
term loans for setting up new industries or for 
modernisationjexpansion of existing industries. 

33 3.115 Although 7 sheds out of 76 sheds constructed 
in the Metupalayam Industrial Estate have been 
earmarked for Scheduled CalSte entrepreneurs 
and rent subsidy by PIPDIC is available to them, 
only 3 sheds have been allotted to the Scheduled 
Castes so far. The Committee are led to the con-
clusion that PIPDIC has not been looking after 
the interest of Scheduled Castes to the desired 
extent. They recommend that earnest efforts 
should be made to ensure that all the sheds re-
~rved for Scheduled Castes are actually allotted 
to them and if necessary the conditions for allot-
ment should be relaxed. 

34 3.116 An Entrepreneur's Development Programme 
(Training) of one month's duration was conduct-
ed by PIPDIC in collaboration with Indwtrial 
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Development Bank of India and State Bank· of 
India during April-May, 1982 for Scheduled 
Castes only. The Committee have been informed 
that out of 2,1 persons who were trained, 7 per-
sons show'ed interest in starting their own in-
dustries and the rest preferred to take up paid 
jobs. The representative of the Government of 
Pondicherry stated during evid-ence that the 
efforts made by the Government to attract train-
ed Scheduled Caste persons to get loans for 
starting new industries did not succeed. The 
Committee feel that a training programme of one 
month's duration could not have been adequate 
for any entrepreneur to en'able him to start any 
new industry. The Committee feel that the 
training programme . should be for a greater 
duration and there should be adequat·e publicity 
about such training programmes. They are of the 
view that if Scheduled Caste persons are given 
adequate training and the requisite financial 
assistanc~, there is no reason why ,they should 
not come forward to start new industries. The 
Committee recommend that PIPDIC should be 
geared to the task of rendering necessary assis-
tance to the scheduled caste entrepreneurs for 
setting up small industrial units. 

From the information furnish-ed to the' Com-
mittee regarding facilities availed of by Sche-
duled Caste pel"Sons to start village and cottage 
industries, it is evident that nothing worthwhile 
has been done to encourage them to start such 
industries. The Committee e'QJect that special 
at~ntion would be paid by the Government of 
Pondieherry, District Rural Development Agency 
and the Pondicherry Kh'8di and Village Indus-
tries Board to involve a greater number of Sche-
duled Caste persons in taking up these indus-
tries. 
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The Oommittee I'eco'mmend that nece'l1Sary 
steps ·ahoU!d·be tHen ,to exploit the marine 
wealth of the sea 'Dear Pondicherry. As suggest-
ed in ,the Report of Techno-economic SurveY 
condueted in 1978 the q\le'stion of setting up a 
fishing harbour for prOviding berthing facilities 
to vessels maybe 'considered. 

The Committee note that Government of 
Pondicb.erry have 'SChemes to advance loans upto 
B.s. 2 lakhs to Scheduled 'Castes at 11.5 per cent 
interest for setting up indu;;tries. The Com-
mittee recommend that the loans advanced to 
Scheduled Castes should not carry the normal 
rate of interest of 11.5 per cent but such loans 
shoulcibe given at concessional rates of interest 
and the conditions for getting the 10an'S should 
also be relaxed in the case of Scheduled Caste 
entrepreneurs. The Committee feel that loans 
upto Rs. 2 lakhs should not be confined to the 
industry sector alone and such loans should also 
be given to· the Scheduled Castes for purchasing 
agricultural land if persons belonging to these 
castes come forward for the purpose. The Com-
mittee suggest that this matter may be consider-
ed and a scheme drawn up. 

The Committee note that uptil now new sub-
heads in the budget for the Special Component 
Plan outlays have not been opened and the 
matter is still being pul'IIued with the Accountant 
General, Tamil Nadu-, Madras. The Committee 
may 'be informed whether new sub-heads have 
been opened in the budget for 1983-84 to indicate 
allocation and expenditure on schemes included 
in the Special Component Plan. 

The Committee note that according to 1981 
Census (Provisional Report) the percentage of 
literacy among the general population in Pondi-
cherry is 55.85 per cent whereas the percentage 
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of literacy among the Scheduled Castes is 32.36 
per cent. The Committee need hardly point out 
that educational development is the pivot around 
which the sceio-economic progress of Scheduled 
Castes revolves and necessary steps will have to 
be taken to encourage Scheduled Caste boys and 
girls to go to schools in larger numbers. 

As per data given in the Fourth All India 
Educationsl Survey, the proportioD of enrolment 
of Scheduled Caste students to the total enrol-
ment in the year 1978 in the Union Territory Wall 
15 per cent in the Primary stage but came down 
to 10.8 per cent at the Middle stage and to 8.9 
per cent at the Secondary stage of school educa-
tion. The population of Scheduled Castes being 
about 16 per cent of the total population of the 
Union Territory the above figures show that a 
larger percentage of Scheduled Cas~e students 
do not continue their studies at the Middle and 
the Secondary stage. This is a matter of concern 
to the Committee. 

The Committee have been informed that the 
drop-out rate of Scheduled Castes in the Primary, 
Middle snd Secondary stage is 27.4 per cent, 
16.0~ per cent and 57.8 per cent respectively. 
One of the reasons for the high level of drop-
out at the secondary stage is the fact that a 
student has to cover a distance of 3 Km., on an 
'average between his home and school. Although 
a number of hostels are attached to Higher 
Secondary Schools, such students are . not eligi-
ble to get admission in these hostels. because 
students residing at a distance of more than 5 
Kms., only are entitled to get admission in a 
hostel. 

It is generally experienced that hostels provide 



87 

1 2 3 
-'------'--'- ----

41 4.25 

42 4.26 

43 4.27 

a better environment to Scheduled CastefSche-
duled Tribe students for their educational 
development. The C9mmittee therefore recom-
mend that the distance criterion for admission of 
a Scheduled Caste/Scheduled Tribe student in 
any hostel 'should be removed. Further, to check 
the drop-out of students, hostel facilities may be 
provided wherever not available so that no Sche-
duled CastefSeheduled Tribe student is deprived 
of educational facilities due to inadequacy of 
hostels. 

At present the rates of pre-matric scholarships 
offered to Scheduled Caste students in Pondi-
cherry are Rs. 60(- per annum for 6th and 7th 
standards, Rs. 80/- per annum for 8th and 9th 
standards and Rs. 100/- per annum for 10th 
stanClard. While education at school level is 
virtu'Blly free in the Union Territory, the amount 
of scholarship is intended to cover the cost of 
text books and stationery. The Government of 
Pondicherry feels that the scholarship levels are 
rather loW. The Committee 'Suggest that the 
question of enhancing the present rates of scho-
larships may be considered by the Government 
of India. 

The Committee recommend that the Adminis-
tration of the Union Territory should ensure that 
there is no delay in disbursement of post-m'Btric 
scholarships to the Scheduled Caste 'Students and 
these scholarships are paid to them in time even 
if there is some delay in the receipt of funds 
from the Central Government as Central assis-
tance. 

During its visit to the Jawaharlal Institute 
of Post-Graduate M~dical Education and Research 
(JIPMER) in September, 1982, the Study Group 
of the Committee wm; informed that there were 
in all 224 books on various medical subjects in 
the Book: Bank of that Institute. More books 

-----------
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could not be purchasj!d due to inadequacy· of 
funds for the purpose. The Committee feel that 
lack of funds for the purchase of books on medi-
cal subjects which are undoubtedly costly, should 
not in any way hamper the studies of &heduled 
CastefI'ribe students. The Committee recom-
mend that at least one set of important text 
books should be provided to each Scheduled 
Caste/Tribe student from the Book Bank. With 
regard to other books on medical subjects, one 
set each for 3 students could be made available 
from the Book Bank. 

The Committee have been informed that the 
Government of Pondicherry introduced a scheme 
in the year 1981-82 under which financial assis-
tance can be provided to the extent of Rs. 2,500/-
for medical ~aduates andRs. 1,500/- for law 
graduates for setting up their practic-e. The 
Committee are of the view that the scheme of 
financial assistance is commendable but the 
financial assistance· provided is hardly adequate. 
The Committee recommend that Government 
may consider the feasibility of giving a larger 
amount on loan at conce'SSional rate of interest. 
and payable in convenient instalments. 

The' Committee are concerned to note that 
out of 333 villages only 230 have been provided 
with protected drinking water supply so far. 
Although the uncovered villages are stated to be 
having dug wells and hand pumps, the Committee 
feel that these remaining villages should also be 
covered with water supply schemel!. '80 that 
potable water is available to one and all in the 
village. The Committee trust that Government 
will ensure that during the Sixth Plan period all 
the uncovered villages are provided with water 
supply schemes for providing clean drinking 
water. Also the policy of locating bore and 
main water supply tank in the Scheduled 
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Caste basti and feeding the main village from 
there should be implemented in all new schemes 
being undertaken. 

The Committee feel that voluntary organisa-
tion'S can play a vital role in improving the 
social, educational 'and environmental conditions 
of Scheduled Castes in Pondicherry. The Com-
mittee therefore recommend that dedicated 
voluntary organisations shOUld be encouraged to 
work among the Scheduled Castes in the Union 
Territory and necessary grant-in-aid provided to 
them. Also, a close watch should be kept on 
their functioning so 'as to en'sure that the money 
disbursed to them is gainfully spent for the 
welfare of Scheduled Castes and weaker sections 
of the society. 

The Committee are surprised that out of 67 
cases registered under the Protection of Civil 
Rights Act during the period 1979 to 1981 there 
were convictions only in 8 cases and there were 
acquittals in 34 cases. The Committee need 
hardly stress that all cases registered under this 
Act should be investigated properly and with the 
utmost expedition so that the guilty personli can 
be brought to book and they do not go scot free 
for want of evidence due to inordinate delay . 

• 
The Committee note that there is shortfall in 

the representation of Scheduled Castes and Sche-
duled Tribes in the. services of the Union Terri-
tory in all the groups. One of the reasons for 
the shortfall is attributed to the fact that those 
officers who were appointed prior to 1964 during 
the French-regime are still continuing in service 
and their numbers are included in the total 
strength of the staff as on·· 1-1-1982. Secondly, 
there is non-availability of Scheduled Caste 
candidates in the feeder grades to fill up the re-
served promotional posts. 
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From the data furn~hed to the Committee it 
is seen that to reach the level of 15 per cent for 
Group 'A' and 'B' posts and 16 per cent for 
Group 'C' and 'D' posts the shortfall in the C'ase 
of Scheduled Castes is 27 for Group 'A' posts, 26 
for Group 'B' posts, 947 for Group 'C' posts and 
92 fOr Group '0' posts. The shortfall in the case 
of Scheduled Tribes is much larger. It is evident 
that special measures need to be taken to in-
crease the intake of persons belonging to these 
communities. The Committee recommend that 
in order to reduce the shortfalls there should be 
a special recruitment for Scheduled Ca'stefSche-
duled Tribe C'andidates in Groups 'C' and 'D' 
posts. 

The Committee feel surprised that even in 
the post of Sweepers there are only 241 Sche-
duled Caste employees against a total of 826 
employees. The Committee recommend that the 
matter may be enquired into as to whether non-
Scheduled Caste persons who have been appoint-
ed as Sweepers are actually performing 'Scaveng-
ing duties. 

In the Police Department of the Union Terri-
tory Administration, there is no Scheduled Caste! 
Scheduled Tribe Officer out of 13 officers in the 
rank of SP (DSP. The Committee would like this 
matter to be looked into by the Government. 

-------_. __ ._-_. __ ._-------_ ... _- -.- ----
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